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05 04. 20066 pPresent

: Hon'ble sri K.V. sachidanandan,
h :}{'1 G’mon s Tofm | , z : vice-Chalrman.
ns fooc/UF Cn W v\
o d\- b z ) k | ; 5
: ‘ y Mr. M. Chand learned counsel
| m@%3£~z. * -
~ - Dated, ,'2,} QC; ! the sphikank applicant submits that
ated. 3 e conder b thés case is jdentical with the O.A. No.
. B3
et . . 70/2006 in which notice has been issued.
. Py Reg/u-a; . E M6. U. Das, learned addl. C oG o5 L.

/m' ,"{é 4) E' ) ¢34 represented the respondents.

\)\ A%

" Issue notice to the respondents .
. Post on 22.05.2006.
”w~iHKCMme g ,
¥
k3 § - .
5 vice-Chairman
w
234542006 ¢ Ms .U.Das, learned Add1l.C.G.S5.€.

for the respcndents request ror some

jmore time to tile reply statement. fet
‘ §1t. be donee

§ post on 2606020060

1
{
{

Vi hairmen



f‘k’f OsA. 82/2006

r ‘5 ;‘ (‘3 o 7 . A q’, )
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Noteo boy esp. 2600642006 Learned counsel for the

res ndents wanted . S
‘ho—2 "}re—ee}\‘v‘e_cu po s to have four ume

Qsrele gy s eywedd . weeks tine to file reply statement.
(it ‘?fecmm\ﬁc/”’j ) T Post on 26.07.2006. '
L

G@MM-Q._ C*-Cﬂ‘.o[e”\
0 G

‘5 _ Vice~Chaimman
/b . o mb
19~ Ko ;; | 26.07.2006  Ms ¥, Das, learned Addl, C.®.
~—7 S.C. for the respondents wanted time
— = : R
O Denevnee \’C;»T’»cﬁ to file reply stateuent.
. Y b ' . - :
o o tedf | Post on 16.08,2006,
';\) 3 - b- @6 - L E Vice~Chairman
(_\“\ ‘mb ‘ '
oW bb (N ’:;—zﬁv\ ' ?‘
HM 01.09.2006 Present: Hon'ble Sri K.V. Sachidanandan =~
‘ Vice-Chairman. T
%T . o A b The matter peftains to parity of pay ——
scale with another employee with same
w e qualification. Considering the issue
e ) S rﬁtw - . involved, I am of the view that O.A. to be
by o ‘ admitted. Admit. B '
. ‘ Post on 19.09.2006. In the
H% 7. . ) T meantime, the Applicant is at likerty to file
~ - — rejoinder, if any. —_— 1

\ri\s Pl doyte RN

- . — B e

Yice-Chairman

! y im‘n[ /
P ,
o 13.11.2006 Mr.S.Rath, learned counsel for
\D(& r/\M ‘V’e e the applicant is granted three weeks
. \h\x,o,?\ u B time to file rejoindex. o
» '3\ %’ ,0/6 ) ) "‘:;
W UV\O’LUH W | - Vice~-Chairman

L»(/\‘\t\ \4 . bb
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Q.A. 82/2006

: 4.12.06 Written statement has already been

filed. Counsel for the applicant submittec
| . that caame may be listed for hearing.
i _ : o POsSt on 22.12.06 , ing .
o 2 . | [ | 1 for hearing. In
‘ :‘U’éd _' thé meantime the applicant may file
' ' re joidder, if any.

212006, /\

Vice=-Chairman
pPg
’29,2(0\ M 02&51 /VL@1E' - 22.12.20086 Division Bench matter. Post
B Lo,d? ) - ' before the next available Division
. T ‘ Bench.
é '5 ‘0 % ‘ )
- ) - ‘ . . __// 4 T
Vice-Chairman
/bb/
ITRETIIIE. Tt 07.05.2008 . Mr.M.Chanda, learned counsei
\\ “' ‘ Q% ,‘:\, F TR X . \ .
.(«—4«4—«———*-“‘ C Co appearing for the Applicant is present. None
D\ Cewh co\m;a@&m ' T
A Ao Nia NendenS for the Respondents.
A_/ ' . Call this matter on 4% June, 2008 for

N

~ hearing.

" o Yf . Send copies of this ormder to the
pey Couvylg Oroley

O #i5] 08 Copint of

-y, fomod Ao D fSechion

Mw%hfr@mw % %/@

_ e Sf T {Khushiram) {M.R.Mohanty)
Im : Member{A) Vice-Chairman
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Respondents; who should come rcady for

hearing of this case on the date fixed.
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s 04.06.2008 On the rayer of the learned Counsel

for the AParties, cbll this matter on

10.06.2008 for hearing. - N
M - {M.R. Mohanty)

Member {A) ' Vice-Chairman
nkm :

10.06.2008 On the requesﬂ of Mr M. Chanda,
learned Counse) appearing for the
... Applicant, call this matter on 22,7, %QB fm;_,‘

hearing. .
~ |
_ M ~© {M.R. Mohanty)
ik Member(A) - ~Vice-Chairman
\ o
( |
o
22.07.2008 On the prayer of 'MrsU Dutta, learned -
| counsel appearing for the. App'ﬁcant, call this
, matter on 26 August 2008, for hearing.
Zushn‘am) (Nﬁ.R.Mohabnty)
Member{A) Vice-Chairman
m 5
26.08.2008 Heard Mr M.Chan.da, learned |
counsel appearing fobr the Applicant and
Mr G.Baishya, learned Sr. Standing ’
counsel for the Respondents and. -
perused the materials placed on record.
Hearing concluded. Order reserved.
(Khushiram ) . {M.R.Mohanty)
Member(A) * Vice-Chairman
Pg
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0.A.82 of 06
04.09.2008 Judgment pronounced in open Court.

Kept in separate sheets. Appl.icaﬁon' is

| ISPO! G Ji. QO -OR Fofef,
™A Q\\ °% disposed of. No costs. (GCrovoon ofet)
o ‘é—-n.\c\» X of /L/
WXL ~ AKhushiram) . {M.R.Mohanty)
&Q‘\ Im Member(A) che (‘h'urm'm
NS B i ‘
//( 7~0 ?
_‘,,___.

Lend ﬂ/“;z—e
P e /R /m—
Lt by

M//09M i
on PBS2mC o 15
s Pt



- v

: Q.JJ!.A.E.IAT_I,,_:: .LZ * s:i31313GUWAHATT, /b-e?e?) N o

TR AN B e P T R o U AT T .

%NAL APPLICATION NO. 7@/04 0 81 /200 €

A S . A . 0% CR M Ol

MISC.PETITION NO. : /200

. Y — AT ST T T S

DESPATCH NO,CAT/ 31Y/ JUDL/ 3999 /DTD. GIWAHAT I, /,7;"9 <§

CGONTEMPT PETITION NQ.  ©" yoon

REVIEW APPLICATIGY T\!O . /270

&' Inl A‘KJM,/OAOZQ DEns A aAw«;;o-Z—é- o
L) ‘(n": K@pm KM 7;4.— e/\‘ oA gvog :

o —————— —. T 3t YA W M WS D @ 1 W LT eM0eA AR 5 TWRARTCTR CW ST e TR 08 MR ST ar Ve TR A e ) eI -

VERSUS

f— ¢4 . “ )
o./ - b ons ‘ , /RESPONDENT (S}
u—q\.—u-v--u- ) . i e W e @ LB W e CEme T LAY T R LA TR RATAemnAnSS 8 I (3 R e ) A

e S T e L el e ¢ TR WS TR TP MRS T8 AR, AT Y Y -

k /"&«Msf( 52\ Al nanee,

r— 0T T e T St Ve o WA M AR L 2D

To 7—_’{@« Ceonn. Y éowé §7 Sné{e

an s mow o w w e mcocf for v s, --.«sn

- New M_,

R Il ettt s TRTARR U S LWL, O

i LYY it I M T 48 s T M (e TY

ke e me 8 L SEABSSW SR LN TRALMALC NS A PR TmOLL S ———— AR V. S AT —— " S I S B3 "D

aa b B OVs ERTena N AR SPUTE WLLUSAWW mCmtman WA 8 A A LR e T T e S S T L TR a5
i . . .

JE e e T L A it St O W S . A T T R M Y WA s e

.. . ‘ ‘ 9,7,@53‘

Please find herewith a copy of Judgment, exder dated

passed by the DBench of thip Hon'ble Tribunal comprisino of Hon'hie"

Shri e & ‘W‘%; Vlmmb vairman and Hon'ble *
N e ;

e o ’ws‘-w-ann

Shri__ .. _%( % 2"“““'7 Member (Admn. ) in the 2bove

A AT ittt it P e S [ Y

noted cese For informetion and necessary action, if 3ny.
?

Pleage acknowledge the receipt of the sams. o

. Enclo : As shove - o &Qw\*\’k““ NN %
( Cop# of the Petition in O, A No. YSE

Memo, No, Dtds ' _ o

| | . Dtds g :

Copy for formation to

1. M. Mcs.Miss.Dr. . f Advocdte Gauhati

ngh Gourt, Quwahati. -
d@u. 9.£\C1dl .CGSG.
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2. M. Mrs.Mi,ss.

3, Mc.Mrs. DY oo By Standing Counsel,
i ‘ : Govt.Advocate,Assam,
Nagaland, Manipur,
Mizoram,Tripura &
Arunachal Pradesh.
Advocate for KVS,
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CENI‘R&L ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
| Original Application No. 70/2006 & 82/2006. ‘

; Date of Order * This the £z 7% Day of September, 2008.

THE HONBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KIUSITIRAM, ADMINISTRATIVIE MEMBER
Shlrl Haripada Dinda  (O.A.70/2006)

Clo, Shri Gosta Behari Dinda
Veterinary field Assistant,

st Assam Rifle, Dog Unit, Jorhat

99 APO. eee L Applicant

Shri Rajani Kanta Tai, (0.A.82/20006)

Slo-Late Kanakeswar Tai, ‘

Veterinary Field Assistant (Retired)

No.3 Mint Group Assam Rifles,

Jorhat, Clo 99 APO. .......Applicant

By';’AdVocate Shri 1\"1'.Cl.1anda.‘
Versus —
1. i* Union of India

Represented by Secretary to the
v Government of India,

K Ministry of Home Affairs '
. North Block, '
New Delhi-110001.
2" The Ministry of finance

i"  Through its Secretary.
Government of India,

| New Delhi.

3.. The Director General.

it . > .
. Directorate of Assam Rifles.

Shillong-793001.

4., The Commandant,

3 Director General Assam Rifles,

Clo 99 APO, Jorhat ... ~...Respondents
[

By Advocate Shri G. Baishya, Sr.C.GS.C

)

AU
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172/ from the cate of receipt of this order.” |

ORDER(ORAL) ‘

BTTUSHIRAM, MEMBER (A)

i

(i

. . . . Ul O .
Since both these Applications involve common questions of

law (based on almost similar facts), both of them are being disposed of

. . e
by this common order. '

A o

2. 0.A.No.70 of 2006 is the 2wd round of ]itigatioﬂ of the
, L

Applicant; who was appointed as Veterinary Field Assistant fV I'A’ for

short) in Assam Rifles Organisation in the scale of pay of Rs.950-1500/-.

The \pphcant 1s a Matriculate with one year certificate ¢ourse in
)i A

Veterinary Science. He has claimed parity in pay scale wﬂh 01:‘(? Shri S.
I; 17

Manimacha Singh, another VI'A of the same orgamzahon {\ho was
x]‘

appointed in the scale of Rs.975-1540/-, \\rl1icll'(5fter"'"'_?5”‘ Pay
q i

IR
Commission) has been fixed in the new scale of Rs.4000-6000/-;
whereas the Applicant has been granted a scale of Rs.3200-4900/-. The
' E) 1.
Applicant has claimed that he is discharging the same. du‘t‘,iets as are
being discharged by Shri S. Manimacha Singh and ti.hat,;, ther(;al})re, he

i

should be placed in the said higher scale. The earlier round of lmgatlon
S‘M‘ ¢ Maw W‘*(‘/\“’S\'\.‘/L .ﬂ‘

thd(/\ had filed (O. A 65/2002) was disposed of by th]s Trlbunal on

¥ :w;‘

11.12.2002; in which it was directed as under :-

[

.
“The Government has taken a decisidh in-principle
and in view of the pendency of the Court proceeding
the authority did mnot take anjy step tor
implementation of the matter. In view of the clear
statement made by the respondents we dispose of
this application with a divection on the respondents
to implement. the undertaking as expeditiously as

9 possible, preferably within a period of ‘three months

ot e i e e e 4
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Tle representation filed in this regard by the Applicant was disposed of

by theiRespondents by the following sp.eaking order dated 20.08.2004;

i

“Whereas Shri SMani Macha Singh was initially
appointed in the pay scale of Rs.975-1540/-, of which
the corresponding pay scale as per the
recommendations of 5% Pay Commission the pay
scale is Rs.3200-4900/-. Thus his pay has been
correctly revised by the DGAR. The pay scale of Shry
Haripada Dinda was also correctly revised in the
corresponding pay scale as per the recommendation
of5th Pay Conmmission.

Whereas in othe rCPFs. Veterinary staff who
are drawing pay scale in the revised scale Rs.4000-
6000/- & Compounders of BSF. who are dvawing pay
in the pay scale of Rs.4500-7000/- are combatants
while, the VFAs of Assam Rifles are holding civilian
post, hence two appointments are not comparable. No
parity can be drawn for the purpose of emoluments
between the holders of the same post from different
streams. .

Wherras the pay scale of shri § Mani Macha
Singh. who is holding a civilian post in Assam Rifles
can not be compared with veterinary stall of other
CRPFs or Compounders of BSF who are holding.
combatants posts, he had been granted higher pay

scale of Rs.4000-6000/- as per the cowrt divections,

considering his qualification only.”

Aggrieved by this decision the Applicant has filed the Original
Application No.70 of 2006 under Gection 19 of the Administrative

‘Tribunals Act, 1985 secking the following reliels -

1) The Honble Tribunal be pleased to set aside
and quash the impugned order issued under
letter No.11.27014/16/99-PF.IV  (h)  dated

20.08.2004 (Annexure-A/14).
11) The Honble Tribunal further be pleased to
 direct the respondents to grant the revised
seale of Rs.4000-6000/ to the Applicant w.ef.
01011996 in terms . of central Revised Pay

Rule 1997 with all consequential benefits.”

M O.A.No.82/2006. the Applicant. who was a Matriculate

! Lo ke

“ and holder of certificate in Veterinary-and Animal Husbandry Course.



/ ; \
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' T . oy l' . s'(.-; - ‘ ;
was also appointed as VI'A in Assam Rifles O].'ga,msat.lbn. He wRs !
v granted ACP benefitim 1999 upvr'uhnv }us pay. _scal to Rs 3"0() 49001 SO
AR . . X o
RS "
, Pl i
-, and by ;ecl\mg ACP benei it m the> scale of R :.400() -4900/-, he claimed
I’ J . B
| (as per 1.-ecommén(_lal‘.ion, o[’ the S Pay Coml'mssion) the 1'(5\7isecl scale of
a i . BRI . o

Rs.4000-6000/-. Assam Rifles has implemeiﬂed_ the féconr{inendution of

e d
[N

. .. . 1 i\ )
the 5t Pay Commission:and-have granted VFAs the scale of Rs.3200-
. . i i -

i
e

2900/-. The Directorate of Assam Rifles h_as take{ﬁ up f!,he case for

3 ‘ upgradation of the VFFAs to the pay scale of Rs. 4060 6@00/ and also

i 1),

claimed that one Shri Mani Macha Singh similé‘}rly Lituated VIFA
R . . (34

approached the Tribunal by filing O.A.65/2002 has beeﬁ granted the

scale of 15.4000-6000/- I ‘,“
‘ . i I' -
AR e

4, The Reapondenta have filed wrltten st,a{ ' t<. a(hmttmg'

i

that Shri S. Mani Macha Singh was granted_ 1ghe ﬁ'ighé‘i’: pay scale of

iculate

¢
L

‘ RS.JOOO'GOOO/' as he held the educal]onal quallflcatlon of 1\1(1‘(1'

with diploma’ ’(ijove ring 2 yea.'irs) in V ALermaly Smeln(‘ ‘On -his
i : :
, : ; N

appomtm(‘nt his basis pay was Rs.975-156 10/ as compmod to ﬂ

¥

, i
; , lower educational qualification of Matric/Non Matric V\}'ith one year
' f x\-‘ »
<omllmt@ course in Veterinary Science. Therefore, there can be no
‘ h lli‘: )
parity between the case of Shri S. Mani Macha Singh and those of
— e‘ ’F‘l,
Applicants. Moreover, the VFAs in CRPF and BSF haye since been
. A

combatised and, as such, the case of the Applicant; (belng civilians in

-1 u;‘ :
Assam Rifles) cannot be compared \Vl(,h combatants of para mlhtarv
’ ’ i et Ht \4

N )
forces. Tt has been stated 1hat Absam Rlﬂea have twb!caleﬂorms of

lx
VFas ie. () lhose holding Matric/Non 1\L1t11(, quahﬁcat:om with one

e



e, SR T

\

5 s
{ v ’
year'certificate in \uuumn Scienca-are in the scale of Rs950- 1500/
and f{'f(,ii) VFA with two years diploma in Veterimary Science with -
Matriculation were nppomled in the pay scale of Rs.075-1540/-. Since
Applicants in both the cases were appoint’,_ment in the lower scale.
therefore, they are estopped from raising the issue at this stage as they
are barred by law of estoppels. The Respondents have claimed that the

representation of the Applicants have been rejected on various

occasions and have explained the reasons to differentiale the case ol

i

-twoi t}q)es of VFAs. It has also st‘,at'ed that Matric/Non Matric

ﬂ!.

TR : -
eduoatlondl quahﬁcatwn w;th onc 'vem veterinary certificate holder
ca:nnot be equated to (he oo Matriculation with two years

.

' (hpl,0ma holder in \/etelmmv Smence or combatants in BSF whose

du Lles involve much higher risk. th the better connectivity in North
East Region, the Reqpondentc. have 1)ha=:ed out mules and ponies with
most units of Assam Rlﬂeq I‘ho comparison with (ompomlders of BSF

(who are combal,ants) with l;he Applicants (who are civilian) have no .
. . t

bas}g ‘ ' B

5. Heard Mr M. Chanda. learned counsel appearing for the

~ Applicants and Mr G. Baishya. learned Sr. Standing counsel appearing

for; the respondents and perused the materials placed on record. Mr

).

Chand argued that applicant;s have been denied higher pay scale on

h\pertm ‘hnical ground of derrenco between matriculate or non matric

“with one year certificate course in Veterinary Science and M atriculate
t ' :

i

with two vears diploma in Velérinary Science; whereas. both the VIFAs
K .
£ -

—are discharging same duties: The Jenined counsel pointed out that the
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claim of the Respondants that in the case of Shri 8. Mani Macha Stigh

L]

. . T . ,;,‘ R T . T .
higher pay seale was granted ar the instance of the I:'mlm'llm Wi 10T

coriect as ihe ovder of the Teibunal in O.AG5/2002 hassed on

'

11.12.2002 has no divection to the eifect that the Applicant. in that case

O QT CNTL ~- \ . it ‘i .
(5hri 5. Mani Macha Singh) may be granted higher pay scale. He has

deawn the attention of the Tribunal to progress of pay anomalies cascs

I ;ul,
dated 240042001, whercin in pava 7 reads as under -+ . :

“Implemantation of Upgraded Pay Scale froim 01-01-
96 for the Post of VIFAs, In 5% CPCithe post of VFA
and equivalent, grade in other org has been revised by
a single scale of Rs. 4000-6000/- as catd has. been

taken up  with MIHA to  accord al)‘prd\'fﬂ for

nnplvmf ntation of revised s(alo to t}ho post of VIFA iy
AR e is under prog.” ‘

X 9‘ e
He tricd to make out-a strong case in favour of the Applican'ts.
‘ (1

G Mr 3. Baishya, learned Sr. Standing coungel appearing for
’ i 2l .Y

the lE(_:;;p(,un.l(m1‘5. argucd that (Iil'{k:rjent edm:aﬁion.ul.’and profesgiohal

e

llll(lhh(,dllonb are ]U“allf](,d for grint of lll‘f&‘l(“nt pay soale In mgm‘d to

R : .
e mse»o: .>ht| ‘3 ’\Iam Macha .)mtrh hn ar<rtled thar Shl] ulll(-h was

s S ",w‘,; N
not r,,-nl;y i ?\Iz'nt.lri(:.ulaﬂe l;ut. alsu a 1]()[\](;1“ 0{ 3 vears u]l])l()ﬂ]'i in

Veteiinary Scicnee and he was appointad higher pay scale of

R3.975-1540/ which now has been equated with t‘he‘,:e;ual(::io[:' Rs.1000-

G000 Lut the case of the Applicants with non Matri¢/Natric with one

voar cortificate course in Veterinary Science does not entitlé them to be

e

. '_‘ . AT . T N i m ".'x"-, L .
couated with the case ol Shri S. Mani Macha Singh. Therelore. buth the

] A T e 3 I
applications should be dismissed. .,
3 '."Jl
¥ We have given our an NIILE] consideration.to the arguments
i. -

3 "1'

| the parties and. also. pirastd thae
dd Vil ‘ !

ol by learnid counsel for both

fy

FURNT



materials placed on record.

'c'*.ompi'lation of 5t CPC report at SI.No.

W

The respective pay seale shown m the

5 are as under :

TRt
| S1. | Post/ Present Scale Revised Scale
& | S5 950-20-1150-25-1400 | 3050-75- 3950-80-4590
' w7 950-20-1150-25-1500
e h 1150-25-1500 ~
6. |S6 975-25-1150-30- 1540 3200-85-4900
i 975-25-1150-30- 1660 e
EX 1200-30-1440-30- 1800 | 4000~ 100-G000
“q 1200-30- 1560-.40- 2040
1320-30- 1560-40-2040
21 | Veterinary 800-15-1010-EB-20- 4000-100-6000
Compoundex 1150
22 | Sr'Veterinary | 950-90-1 150-EB-25- 4500-125-7000
Compounder | 1400 e

The Respondents referred the m
(MHA) regarding implementation
01.01.1996 for different posts of VIFAs in

Itém No.XXIV —

atter to the Ministry of Home Affairs

of wupgraded pay scale from

Assam Rifles under Part-B

Veterinary stall of the First schedule to the CCSRP)

Rjﬂes '1997, wherein the revised scale of certain common category of

\/etel mmy Staff have heen lpplmml by the Qovt. as undey -

Name of Post
B -1

Pre-revised seale

Revised Seale

Rs.950-20-1150-25- 1500/-

Stockman/

Compounder/

Stock Asstt/

Animal To Rs.4000-100-6000/ pm.
Husbandxy Asstt/  Rs.1200-30- 1560-40-2040/-

Dl e«el

At the ehd of this le

tter the Ministry was requested to accord approval

togéhe implementation of the revised scale of 5" CPC with effeet from

01:01.1996 in respect of post of VI

stﬁi;éd té'be still pending with the MI1A.

L
N

Ain Assam Rifles. The matier is




L

8 l. T ’
" ¥ a
8. In their \\nttm st Noment, the Re«pondonts hdw state(l

L N P LT Lo e “'--‘ ,l . ‘. T

Seae

that the grant of hwhm scale 10 S}m S ‘\iam Macha vah was at the

ety
scale to six mher VFAs 111c]udmv Shri S \Iam \ ‘a.cha Singh, _}3 aseed

o R B e L
. i . i . .
- on t,hen" h‘lghe'r quallﬁcatlon: and,to “comply with -
" 3. e o
. . ] Y LT ' -
the Court directions, though no such specific direction is on record. The .
' T ti )

) :._l \
Respondents have continued to use newly invented logic to justify their
. N i

!

i )
decision over time. . L
. L. i‘i'i
. 3 L7
9. Since  grant of pay scale is a_ policy d:emmon anrl

i : o
! Py B T

implementation of the same as per recommendation contained in Part+

g S B <
B of Revised Pay Rules 1997 (which cont;ain certain conditions such as
o : F‘ ’ !)\

changes in 1ecnutment rules, reciruciurmg of cadres 1e(llstr1buhon of

3.
A4 .

R el IR
posts into higher,,grade etc) som.ei hmv more is requned to xb(, done as a. ,

i

it will be necessary for Respondents and the Ministrie$ to do( side upon

\

such issues and agree to the changes suggested (by the Pay

Commission) before applying these upgraded pay scai:é toj iliese posts
i 1

with cffect from 1-1-96, As per the Rules of 1097, uf;ﬁnl‘.‘il then

replacement scales prescribed in Part-A’ ot" Revised ;;I:.)ay lﬁu]es, 1997

are only to bo followed w;th effect from 01 .01:1996. In c!;l:tam other
o i,

cases, ol course, where thm( are condition prescnbe(l by the Pay

Commission as pre-requisite for grant of these scales to céf'tain posts




9

such as eadrve restructuring, redistribution of Dostse ofer it will he
necessary for the Ministries/Depay tment, concerned to not only aceept

these pre-conditions but, also to implement them Lefore the upgraded

seales are applied to (hose posts, In_this background the Assam Riflng

had referred the matter (o the MHA. with no response {o the same so

far_Irom MHA and the nigher pay scade (at FPart. 3 of Revised Fav

Rules, 1997) have not been granted to the Assam R Hles per sonnel,

10, In view of the foregoing discussion and the fact that (i
Central P'l;v Commission report is alveads out. wo do nof like to
nterfere by passing any order on the issue at this stage. In the light of
the observation both the matterrstand disposed of without. any order as

to costs.

. Sd/-
Manomanjan Mohanty
Vice Chairman
Sd/-
Khushiram
Member (A)
! T UECOPY
ufafata
\\QX\QD \
arfiraErt AW QQ
o Section Officer (Judh)

ai Administrative Tribunat
Gan‘ ! nu—- «T =3 qu;J
(‘uw@"’\mn Banch
TERETCewahati-D
T

1l
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Gall the matter for Redring

on’ . . (}’T/O f’ R : ‘,

( MR, MOHANTY )
v Viae-c.hu.u:man
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CENTRAL. ADMINISTRATTVE TRITUNAL
GOWAHATT DENGH: | |
AT GINAL AFPLEGATION NO._ g 9‘@{‘3

. 2) Name of the applicati~ R fon

b} ARespondantsi- Union of India & Ors
c) No, ofrkpplicant(s) - |

{s the application is the proper formi- Yes/ M.
' /

whether name & desription and address of the all papers been

furnished in cause title - Yss/ N&

 Has the application pocn dully signed and varified s- Yes é>§d.

Have the Gopies duly signed 2~ YeS //Nﬁ?

Have suffieiant number of copies of the application been filedanefluﬂ.

. Whether all the anneXure parties arw impleaded :«Yg;&?o.

Whether English translaticn of dueuments in the Language : Yegéﬁzf

' 1s the appliecation is in time - vas/Nyd

Has the Vakalatnama/Memo of appearahce/ﬁuthorisation is filed:—Yg;ﬁNﬁh

Is the application by .I‘FO/WFO:C Rst 5/_‘9\100 39_2.? 2

Has the application is maitanable - Ye;?ﬁﬁ?
Has the Impugnzd order original duly stéosted been fFi1ed ¢ Yes/Ngt

~

Has the ligible copies of the annexures dully attestad filed:—Yes{ﬁg,,
Bas the Index of dueuments heen filed all available:- Yes/ M. '
Has the required numbder of envoloped bearing full addréss of the

respondants been £iled 2= Yas/ Nov

s

Y
-
Whether th= relief sought £br ariees out af‘the single ¢~ YesL/Ngi

dhether the interim relief is prayed for - Yeji/Nﬂ? |
In case of eondonation of delay is Filed is it supported :5}é§Aﬁ%.

Has theAdeclaration as required by item &7 of the form:i-

Amether this Cast &an be heard by Single—gench/aivision Dench?
Any other point é-

Result of the serutiny with jnitial of the Sorutiny clerk the

application,is in orderi= N Cé;gp&
= cggﬁlﬁasxﬁ¢d;x4 L YN -
U

JN(/T .'M ' 6Q . .
SEQ;ION OFPICER(J) ' ' DEFUTY REGLSTRAR @ t:
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(An applics
”i_,"iie of the case
Shri Rajani Kania Tai.

-Versus-
Union of India & O,

ﬂ

u/‘ “«HS
RFNF”-

5.

7

JU@/‘. AH

Applicani.

.
-

Respondents,

INDEX

S1. No. | Annexure Particulars Page No.
e iAo ' i
i - Application 1-17
3 L7 mendf2 mndS mam e
an - verification 7 -id-
3. . | Copy of certificate of educational ¢ mmtu 19- 20.
P — . - - N 4 1.6 I e ol s i
4. Copy of appointment order dated 03.05.77. A
-5 3 Cowv of relevant pave showing »av scale of g ’
e ) % Y R Lok ¢3R4 it o AL ¢8Ry @ 12 LR - 22_,
‘ . veaterinary staffs, - :
i 2, 4 Lepy ¢f relevant jELti acn ¢f section U of 92
F. : . -
- 57 - - S 2 "4
indian Veterinary Coundil Act 1984, '
rd = - £ st aprae B S P C PL T AU JEe oy 3o n .
7. 5 Copv of relevant portion containing the pav
; " | scalé of compounder of Central Foresh g--,___-'.,- -~ 24 -
L1 BCaIe OF COMIDOUNUET Of Lenlral rorest Servics. :

o o P Y T Fada 2 IO NG 00 ;
. L LODY O nobification dated 15.09 98, 2 g-2 5
Q rd SRR SRS K IS I e B | % a4
. £ Copy of letter dated 31.00.98. 34~ 235

I

il -t Copy of relevant page containing ‘Appendix-II
~F Fhva EFavd £
of the Hand Book of ICAR.
R .5 10 Copy of Order dated 11.12.2002 | 39 4 1.
i3, 11 | Copy of letter dated 24.04.2001. 42- EER
H Py P il . g P et - i . .
P4, 12 | Copy of letter dated 24.10.2002, . P~ 44
! 3 Tt b Bl snsarac HLOR i -
f 15, 13 Copv of the representation dated 27.10.05. )
16, i4 rur" of service book, order dated 13.05.99 46~ 48!
P .- - - q - o~ g om 5 . !
i in 7 OF annm MENT (6ftr artec! 16 115 97 di
7. i5 opy of appoiniment letter dated 16.03.%2 and | 49 ~ 50
13.07.93, P
¢
Tiiad T
filed By .
Date: - i
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O.A. No, R2— 4

iy

- Veterinary Field Assistant, (Ki'ﬁ M)

nYT Y ° -~ A e 2 .
No. 2 Mint Group Assam Rities,

4

|- 5. SRR TP RPN [
Rtvft:tgmued by Secrelary io the

2. The Ministry of Finance,

.z

e at] d F as <
Fhrougn it's becretary,

Goverrunent of India,

3. The Director f“‘.ezi;‘:z‘i, .
T}'é'rec'tdmt# of Assam Rifles
Shillong-728001.

:
i, The o.).ﬁ‘-.guldaz-s,

-y R SSIIE T W o TF JRgN
3 Direcior General Assam Rifies,

/G99 APO, jorhat.

2006
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1, made:
but for non-
re‘qse scale of pay of Rs. 4,000-6,600/-
same was granied to similarly - situated
_ 16, Manimacha Singh W orking in the samic
ﬁ???l‘*ﬁi""&i following the ref;smxendatisn of 5% CPC and also for non-
consideration of
pray 'igf:;'-jf & Clir
pay of Bs. 4,000-6.000/- by refixdng the pav of the applicant w.edf.
01.01.1996 with arrear mc netary benefit,
2 fursdiciion of the Tribunak
The ay pJC"p declares that the ‘eu‘b;ect matter of this application is well
iy
within th §u_n5c§1x tmn of this Hon'ble Tribunal.
3. Limitatiom . |
The appLLant fnrmer ‘declares that this ﬁ'pp?itﬁ'rioﬁ i filed within the
Timitation prescribed ‘ander Section- 21 of the Adminisirative Tribunals
Act 1085, |
4. Facte of the case:
41 That the ;ypiiﬁant. ic 2 citizen of India and as cuch he ig entitied to all bs\
righis, ?Iﬂ;i:“;i:im._ﬁ and privileges as guaranieed nnder the onstitution of
) ’

and 'passe'd “Veterinarian Science and Animal

{1 bancia“" Certificate




.

Eal

WL

ée:.:%
T . ) 3en dlan mmdws A8 UL g gy Idadlm e W e gy b
. _ Ks. 269—48{}/{-‘, 1 the cadre of VFA in Assan: Rifles, he was ”i ex i.u.uhtuw:d
et . A o
to any higher post. However, I ACP was granted 1o the ca;.s”'»‘hf it in the

revised scale of Ks, 3,2060-4,900/- w.e.f 09, 3.19

i

The vour appuca_m further begs to say that present post of the aup_lmnr ie.

‘PI
WBn

‘Je’é:eﬁnary. -Field assistant (VFA) and other posis mown as A*nma‘t

=T LT = g ., - - ir} ™ Fal 3. : 22’
Husha d;m Assistant, Compounder, Dresser, Stockman, wm“ As—s&t_
1 n ' N
vacanator ang muk recorder efc, are calecoriged as Para -veterinarians
posts. They provide auxiliarv support in velerinay and  animal

The minimum regwired s.!lml'i_{ii;aﬁon of such post is mat

with diploma or certificates or experi en&- of onie or two vears as the case

3 o
- EN

The relevant portion is hereby reproduced for easy reference.

“Seq. 30 {b} Practise ‘Vekrmarv Medicine in any St ﬁte’* -

Provided that the State Government may, order, permit & person

ding a dinloma or certificaie of vete erinary supervisor, stockman

g/"m R«rjaw J@‘MQ Tod




e

in

rea ﬂl’iﬁ‘lﬁ of atlments etc.

That ix mmv the pay scale of the said group « of post {i.e Yeterinary staffs/or
X EY > < : i

-

or stock assistant (by whamvm name called) of any veterinary

ins ii uijon in .ndm io render under the supervision and direction of

a registered veterinary practiioner, minor veterinary services.

of woinds, and as fbm’m olher ivpes of preumma v aid, like

vaccination, -castration and dressing of wounds, and such other

tvpes of preliminary aid the treatment of such ailments as the State

20 wverninent may, Jv aotification in the Official Gazells, s ;t.tﬁy it

o~

v £

the behaif”

” T Qs - : o - o -

_ . . o
Therefore, duties and nafiire ©f WOIKs Of all sudh posts are 10 4o

minor veterinary services provides suxiliary support in veterinary and

s
¥

- -~ .._‘ - ot e orwy e RV iy ™.. N 1_‘ e F- N
Para velerinarian post) were placed at the pay range from Rs. 950-1500/ - «
i mT T N Ay e 8 - iy - " <
1200-2040/-. But now as per 5% pay Commission report the Central

% ,
Lzovernmment revised e pay ‘vt.;llt‘ of the 'ﬁdl‘_i \1*“1“‘1'1116!1\' ‘-ld.{{"'a Or 1arg

crebariiaitas ek aorin o S TR f ¥ a0 S

veterinaiian Post €g ually to the pay s ale of Rs. 4000-100-6G06G/ - AININE
the posts such as Stockman/compounder/stock  Asstt/Animal
TT. - 1, ! A 11 . N 1 T P & — 3 .
ausranuary S Et/ piresser et¢, Al m"‘ CONCETNE L’Q’?dl mﬁﬂl UNALY

-\,hntral 9&\/ ice have implemented the said revision of pav, but in case of

ést of VFA of Assam Rifles, the Directorate General Assam Rxfiﬂ

failed to mpzemem such revision of pay D\' m&mv the chance of non

wmentioning the nomenclature of VFA in the column of Vet{—:rmary staffs of

analogy of the post of vetermary stafts as described 1n sechon 3} of the

the Central (Civil Service (Fevised p.ay} Puleg, 1997 Instead of
e 31 £ N !IBI f 21
m‘;memPnnnsf the scale given in the first schedule of part of the

""i')'
. “%
U

aa {”Eﬁh‘a} Civil Service (RT} Rules 1997 ie. 4000-100-6000/- by taking

s - - -

Lo

s Rogoi 1Rt Jot,



.

ever name m::v be called, bui the DGAR implemenied {he Caniral Govi

it will not be out of piace o mention here that the post of ve%,{:rmarv
i |
Pl

x:gmzjom‘gu er mmm io Ceniral Foresi Service was iniiiaily fzxea al the pay

:,-raie of Rs. 8653—1 153/~ less than the p cﬁe of VFA, Assam Rifles. But

h-‘

o

vith the new pa v revision the pay scale of the said ‘.’ctv. Compounder of

- X

Forest Service is rewsed Rs, 4000-6000/ -,

-

enjoving the pa 7 8¢ ’e of Bs. 1400-2300/- pre revised and after revised Rs.

45{3

4506-125-7060/ - per month. It is also beg to <ubnur that the nature of work

of compound n("‘.r in BF» F is onlv to *na;_nmm pharmaceutical works under

supervisicn of a Tfieglsu' r Veterina v Doctors. Whereas the nature of works

of the petitioner’s post ie VfA of Assam Rifles include all the funcHons
p X i

. s " s S - - «
treatm ..ent, ‘minor ve.en.nary WOrks maintaining pharmaceutical works.

Inspe ction of m'mmu health, dxnu.mw of meat vamv o woops, accompany
with weops in field w 'm’}w without supervision of any Dioctors/ uemaah‘ar
Veterinary pr oner. It is further submitied that there is no post of

LIUKIUI'{)/ 'Pract IlEiURQI n other ’NU"Q&, m@ veterinay .F-f:'i(.}_ Assit, of £85I

Rifles are entrusted with more workicad and responsible than the
. The Assam Rifies had submitted a proposal to Ministry of Home
Aiifairs to streamlines ‘the pay structure of VFA Assam Rifles with
Compoun ldﬂfﬁ“b/{TBP vide D A.Rleﬁar Ne. A/PERS /Shﬂ v/98/dated
15 September, 1998 and letter No. 0 14Gi5/5% \I‘C /9 r"’:/ A—H,"dafed

' " of ' 72 ao howring pav gcale of the vetedinary
<~079*,f of the relevant page sbe-.m.‘:, pay scale of the vetefinar

' . aa oy : ST s . 1.‘ 33
schedule of Par A‘ re_ievam portion of  section 30 of India




4 £ £ - - . ;.
scale of Lompounder. central Forest Service and letter of D‘LA

Hon'ble Tribunal as Annexire- A3, A/ A/S. A6 and A/

46 That on app#é;a;h made by the applicant, the T irectorate G A T
Rifles 's-w?d an official notifl ication daled 15.09.1993 (at Annexure-4/6}

tiwder heading of ”b alient feuture of P ay Scale of Assam Rifles i’ersormel"’.

it ig stated at  para No. 20 of the said nofification that the Directorate had )

laken UJJ a aase { up adt' the basic pa‘./ of VFA to Fu 40’)’?—&;301- and

' furthef stated that Mmisn' ot Homme Affairs is inclined to such proposal..
3 ¥ b -t 2 -+ *oLe bl Y 4
- 4.7 That, as "mteu above th du’}t“ and nature of works of the VFA and other

¢

/

- pc’s{'s ke Cim :k i a/((;mpmunderg’gimk Asaii / Animal Husbﬁn&a‘i‘y
veigrinary ajés' .s_kﬁ vaccinalion, casiralion, dressing of wound eic.
T*ieremre, !;he na*ure u atlocation o wmc.kg to all the velerinary siaifs  {or

‘ (b) o

-

para vctcmmman ‘pes;t) are '“m\,s same in‘ view of tf:, ¢ ..T.'cz‘:t.i‘,on

]

‘m

(ﬁ

T e

{

LA

I

“said Aci, z‘?&i Bu in ground realiiy d VFA in Awauﬁ !mﬁec are morse

- arduous fhan tﬁe Other wtermarv ctaﬁs of other L?f-mu’m'aentf
' : o “Lharter of duties of VEA, Assam Kifles:-
' APEX )

(Refto D ge.R letter Mo, L 14(};3, -

:LI
4>.
I:v
o
0
sm
\Q

Duty/ VFA /Med-4 date

1. {ha rwr of mme of B

i 3 -: ! - R L. . . . o~
tay t(eg:{ﬁar wdical mspecton o i?e <ondug cd, o aneure ‘htﬁ}@@@ ot
AR by .

Lo .

< 2 2 +

«m:m‘.us, tn veterinary Field assistant and proper record of such

iﬂ $it} :7&-‘ ﬁluﬁ"&i.uh]?u

%m T{ﬂ"” Iartt A
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denial of higher rovised scale of Rs. 4000.6000/- to the applicant when the
ame was sanciioned {o Shri 8 Manimacha Singh xig?m arbiirary,

itlegal and unfair a d uch acton of the re espondenis is in vioiation of the

{Copy of the leiier-daied 28.1%3.2!" "=3: is enclosed herewiih for
perusal of Hon'bie Tribuna anexure-A/12

foon g’ P ¢ f intracd e T e At Y S
That vour applicant ?C’é.,l‘x:{ ‘a ghly aggrieved for non-extension of the

ke 2

repres entation ﬂloO tated that suct }ug{ er revised scale of pay has also

hesm granted to Shri KK 7. Patle, VFA, working in No. T Assam Rifiag,
E:; Unit, who is junior to the applicant and some othes VFA of Assam

emeniary Animai Hushandary and Veterinary Seiance

10Q"F s ro= & SRR DY SR T PURU S A e A3
cxanunabion in 1974-75; therefore the appricaitt praved for upgraded pav
scale of Bs, 24,0006, U/-w.el 01.01,1996 but surprisingly il i ling of this
application the regpondenis autharity did not even furnich » repiy to the

gy A ¥ I -2 by b bacqd (YT Ty 0O i I PR I ey
Copy of the representation dated 27 A0S s enclosed herswith for

That it is stated that after the 5% Central ay Commission rerc;mupn‘m:i i

ven those wveterinary ficld Assistant  and other simil
employees working in the same rank and status with the.

1500/- has been piaced to the higher revised scale of

£ - the same may be ev ident fro Ill me Assam
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Zovi. of India, 3 ucwf of Home Affairs, MNew umm ii is aiso relevant i

mem:iﬁn here i_;hat the Govt. of Arumc,hai ‘radles i also accepted and

T M “a il - - 3 - £t 4 % E
.mv';%ed the Sth Coniral Pav Commission also granted rovised higher scale
: i3 5
‘,. -—{s J» { 3 - fsts’ 3 " .E - , ] . Y, x - . . =
of Ks. 4,000-6,0 L/ - o the Velerinary Field Assisiani who were Worzﬁmg in

the pre-revised scale of Ks. 3050-45%)/-, which is ev vident from the order
5

s T A

like Shri 5. Manimacha Singh with the same nata:fe of work duties and

» I ET R hat 3 3 * o 3 r] ' 3
responabmaes caxmet be denied the higher zewsed scale of Ks, 40040

a
Indi lan Vehm"ﬂn .Cvancﬁ A;.et 1084 as mﬂv:ated in fhe preceding

ﬁamg‘ra’_}h Thcmmn. mﬂrr.nmnnon cannm be made on me wmxma that

a'o'oh\,ant 15 a ho}.der of uerﬁﬁfate C ourse in veterinary smence and Shri 5.
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mmmaﬁrsen of mﬂ ::“‘ ‘.;enmu rav (_,unmusﬂamn -Mn.n:h na s been duly’

cepted bv the Govt uf India.

(Copy of Govt. of AP order dated 13. (5 9% and appointment letter
n -y i
dated 16.03.92, 13.07.93 are also endosed ﬂexewﬂ.n fur pvru%m of

Howble . Tribunal as Aﬁﬁ‘ex*tre— Aﬁf}.- z‘md Af1S 18&3:325}

That it is stated tmt on a mere reading of the order dated 13.05.99 p%cmd
e the Cocrebary ot ok Aweaackal Prades] FESRETI
30‘?‘ the guu.(‘:huy f AHV),, Covi of A: dﬂuu}ﬂ 1 Prade 5, v‘.'.uuu.u B Gt

5peLmuaﬁv stated. that following the ;emmmenﬁahcn of the 5% » central
pay co_A_nxi_si;n the existing pay scale of Rs: 305(-4330/ - of the Veterinary

Ficld ;@Z@"“‘:’t&fthwc been rcvvmu to Rs. 4,000,—6,000/ 3 amd the oxisting

.lesinnahsn ¥ FA is reaesmnat ed as Stockman. Re it is state@ mat the scaie.

of s Qqﬁ-!":ﬂw- has been to Rs. 3G “3 {i-4 -‘M/- 0 ﬁnwma the

recommendation -of . the 5% Central Pay Comanission, therciore, cven

,%T; | Kof

icant who is similarly situated and wormv in the same post of YFA

e Same a.ﬁd s;mdar‘ in view of the soec:xﬁc provision of gex,uu‘ﬁ 30 of thg_‘:}

dcr more so in vi ew of the
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3,050-4,590/-) then also ihe applicani is eniilled o revised higher scaie ol
Lo SMVY 4 3y S .
Rs. 4,{00-6,000/ -

214 That it is stated Lmi a“m.c t has been granted 2 Jud ACP benedit w.a.f,

i1.003.20032 ?;Eaffing him in the scaie of Re. 4,00i-6,{i}i}/- whereag anplicant
Y —r = L — _. .. 4 1.
is i-:g Ity entitled to be placed in the scale of Rs. 4.600-6.000/- at least w.e.t

! in terms of 1*ecnmmondannn of the At Fay omrnmcmn \fiovnm/m the’
( a ] ' ‘ ’ = - 3 ‘
75 pumlcnta authority not assign any good ground for rejecting the

proposal of the DGAR sent o the Govt. of India t’m(}ugh fetter dated
31.(i3.1998 recommending the scaie of Ks. «hf‘i!i-nvhﬂf- even for the
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. ’hat due to-arbitrary n of the ondents LUnion of indza, applicant

as st xffm“ﬂd huge mnapul ioss in each and s:verv mvmn as such if is 3

COTNuoUs Witng which gives rise cause of action ‘cach and EVETY ; month
. therefore application is well within the period of Hmitation.
4.16 . That your applicant approaching this Hon'bie Tribunal for protection of
his valuable and legal right in the drcumstances explained above and the
Hon'ble Court further be pleased 1o pass aymopmite order divecting the
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That this application is made bonafide and for the cause o juskice.
|3 LI i

¥or that the \ eterinary esiablishment in anv or:ammnon or I‘Jm'tor ate

or Institute,  there exists certain yest or posts which normally.

N

nﬁmend'amfe as VFA or Stockman or Animal Hwb"mﬁ‘;' or ’Vr*r mary

Compounder or Kfal‘mﬂ.:ztor or £Jressex or Field Assistant (whatever name
T2

24 '_}’ e Lcili(.,d 3 Their main work is to lt‘ndt‘I minor Vit@"lﬂcﬂ"( service like

'v'aCClI‘muO‘u. Casi ation, dressing of wounds weatment of ammal S0 wor

of every & ‘umf?esi {' ‘hich i termed ag para veterm.‘mn p st) either of L

Directorate of ﬁz-sum Rifles or BS.F or other on-,samuat}.on are to be ixedtvu-
as same in view of ‘vechon 30 (b of the Indian Veterinary ( ouncil, ACI,
1984 And thore so the minimum quahm ation of cuf"* post is

71";1111&"3&(1?3_011 Wl'h E.LI?.‘U.)“M OF kﬁl’ﬂf_{td\t‘ O f‘}‘l’i‘l"“ﬂki‘ as indic d! <1 in the

55.284 ‘of the 5t Central Pav C nmm ssion bv taking these dzfteranf:'
o 5 . s N N - 7

numenciature to revise equally o Ry, 4.0 ’.‘ﬁwm,ﬁw.u - 50 {hat | }vert:mrw nm

failed to implement the same withont any cogent reason and denied the
b N .. 1. - e P | [ SV B . 1. -
eigit »f the ap E aﬂi to t-mu*;f tlte said revised pav scale.
paj
For that the pav conumission also discussed about other posts of

Techmicians for which nﬁ:mmum educational qualification is  only

ma tric:u‘iaﬁfm xﬁriﬁ’s some experience and recommended fo revise the pay

3 1 ey ‘ p : - w " P - .
scale of Rs, 44 (,0 6,000/ - Qu.&h_{ r t6 those of para veterinarians post, and
i i
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by the Central Gov erpunent and included in the CC8
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(Y VFA of am Rifle is also a tec Tudcal post and Le Guinun
gualification is matriculation with dipioma © certificate {vide
- P 1~ -~ s ” ia .~ - - LR 4T N
A/ 8 and Section 3 (b} of the indian L ouncy! Act, 1Y34). Loolang

in this angle loo, the pay scale of
revised to Ks. 4,000-6,000/ -

.

(¢) That, on the recent decision of DGAR (3 vide Anne: me-ﬁ,’ ig) it
is clearly stated and admitted that the pay scale of other
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said pay scale of VFA acsua&v with other ‘.ccrantﬂ.r*’v’art".

{d) That, the VFA/AR and its counierparis {or equivalent posisiin

different organization or Directorate or institute are same. and
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aual either i the nature of works or on looking io the
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minimum educational guailification. 5o, the pmac:pge of egual

mf “for equm works is applicable in the present s;we: as
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Tl mermed in Article 32 (d) Of th— Constitution of lem

For that, h{ denial of the appropriate scale of Ks. 1,00(# 5,000/~ o the

applicani w.ef i‘n (71 109A is not susiainahie in the eve of iaW in view m
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quah’ﬁa aimn m the applicant i sm‘*’" T io tum of Sri 5. Mzm:irrﬁﬁ:ha Singh

For that, n,'lpp}icam is a ma'uiic:ulaie with certificate in veieric ALy s cience as

(r:

- enfitied to the benefit of scale of R 4 UQQ«Q,LL /- in terme of the Covt,
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recomimendations of the 5% Central pay (.cm;mmmﬂ as well as Reviged

For mm, in view of section 3% of _Inumr V*-Lumm'v Council Aq 1 1584 the

of Re. 4.000.6 000/ in
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18998

applicant is liable to be placed in the sc«le of Bs. 4,000-6,000/. atlcastw.o.§

,}' ) . P . of
discrinunated in the matter ¢ f pav scaie.
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For that due 1o rift‘l*’lﬂl‘%' derdal of pay scale aprﬂcem has saﬂ’erefi huge
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financiai ioss each and everv month and as a resuit the appiicant s;n.a__i
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uch iiable to be placed initially in  the scale of Rs. ¥7 5-1549/- und also
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monih in view of denial of ihe rule.
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5.12 For that the applicant uubuudeu rexm ssentation praying for mvhec feVmed

scale of pay of Rs. £,000-6,000/- w.e.l. U1. 01.1996 but to no result.

That the E‘P; ni uf'\.im.?v that he ‘f-"s exhausted: all the remedies

- =

available to 'aﬁi fhiere s mo other alterz "id%.x‘ e remedy than to filo this

7. Aatiers ﬂa’* 3; 1ey ‘ash

filed or pending with any othex
The .aper‘a‘.i ln'”hhr declares that he had not ﬂre&rl usly filed anv
- - 4 R
dT‘DJ.Ls‘Zt&“L wnt petition or suit before any Court or any vther anthor
or any mh*efr u?‘i‘(_u of the ln"ouna}. g um'w' the Sﬁbjé‘:tt matter of this
application nor any- s'.-cL a?pli“ati‘,x.. Wﬂt petitiop or suit is pending
1 !'-.--,---f"l -
vefore any O1 nea
e
8. Relief {s) sou g}ﬁ fory .
| : : - L. -
Under the facts .mc‘l circamstances sh‘{r;d above, the applicant humbly
: Prays that Your Loréiships be pleased to d}mt this application, call 101 the
. Y H t- “ : 3 4 P « 4‘ -
vecords of the case and issue nofice {0 the lgcpoﬂﬁems to show Cause as o
why the relicf (s} sought for in tids at-‘phc&ﬁ“n shall not be granted and on
perusal of the 7eco I“L and after hearing the parties on the fause OF CALSES
that mav he shown, be pleased to grant the following relief(s):
5 L fled ot Feganile e ~tn - 1o -
81  That the Homw'ble Tribunal further be pleased to divect the ms;:suﬁdem w0
arant the revised scale of Bs. 4,000-6,000/- to the apphoantw.et iﬂ.(,‘l‘.}@%

in ierms of € en.f«u Revised Pay Rues, 1997 wiih ali conseguential

venefits.

i -‘Ke-faw." K_ny\-f\(’ q_M
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8.2  That the Hon'ble Tribunal bo picased to direct the » ,wp 11dcn.s tf\gva“* : h
the scale of. {;ay' io Rs. 5.000-8, GG/’ io ihe ap mgam as 2nd ﬁu w.e.f !
01.03.2002, iw mqsmg avnrcwprmte order modﬁvmg the order of ACK
already passed in favour of the applicant.
4 .
83  Costs of application
84  Any other relief (s} to which the applicant is entitied as the Hon'ble
trivunal nwy deem (L and proper ‘
8. Interim order praved for ,
During pendency of the application, the applicant prays for the £ cllowing
interim relief: - -
8.1 That the Hon'ble Tﬂmmm be pleased direct the respondents that the
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Illegible,
Haad Master,

Teok High School,

Son of Shri Knnok&suag

Hie .age on the 1ab Maroh of 1971 uas 20 Ymaxn 7 Months ...,Umya

_ To th beat of my knowlsdge and bmlis? he bears a goad
aharactar.~ s
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RETANEE
“bitant of oiram Mird Goan pasaad the H,5,L,C.Examination in tha

priuate.oandidatu and was placedin ?II‘Diyiaion under
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8d/=- xx XX Meaberwp

Ghungser, Silchar A
1975 §d/~ xX  xx Member.
Sd/- X X% Member,
S sd/-  xx XX 12/7 "*V‘]' ,sd/gjxx"ixx Mexber. -

PrinCip&l,v'
Schul of Veterlnnry Science & Anima.l Huabandry.
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”Vor#pay "of'Rs, R66=SB-8390~1 0400/ = P.M
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'ﬂhurromﬁtime to time. The appoiniuent is purely tenporary and .
wmairbe?termin&ted with one month hotize fr

om either side
xaubjectfto the follqwinr condiiions :.

e mudical fitness certificate
from a'Civil Su.geo * or .RMO at

’ your own expense-
‘weﬁgre’Joiniqg the appuintment. -

RS (b ) S Y'ous. will pubmit ir: original edUCdblonrl and
? 'ngther’certificates-in 3

‘upport of your age ang
5?qualiricatioq§ etc.
T e

B (c) You.will submit a character certificate frog
ftphalClassy T officer or-1st Class .Magistrate before |,
i piﬁqugining the dgty. , o

43/8UPPOrts of yqur age belng 25 years at the time
,*”of?joining, f;ve years.; relaxation 1n the case ¢f
ABSC 8T, -

Qgex,uo TA/DA will be adnisqible for y

our joining duty.
%yww(f)'You are liable to s’rve a

Ay where in Assam
hwheghalaya Nagaland Ma~ipur yIripura, ,runachai
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-ti@'q verification report or anteced
t!\ {»

»nts. .

259 B AN
o ,on or before _30.5. 4 failirg whicin your aprgoistment
7 w11l be cancelled., ,

; o

‘ L CLon T Cor n.spz TOR GENER;\L oF HSSA aIFLEs
08712776 *'a " 5j_l,q{§_;‘ 3 o /.

L'_ oal e \ ol

\4.).-\ \ You will report ror dut: to Comds

: &

| (‘/o 99 ///é R o

,o..nnn ooty

R




ORIy

-~

. ~C

A-36 .‘COMPI‘L_ATION OF FIFTH C-ENTRAL PAY COMMIS:

THE FIRST SCHEDULE

Revised Jcale:forposl: carrying present scales in Gro
cxcept posts Jor wluch

(See Rules 3 & 4)
_ l)Ak‘l - A

up Al ‘B. lcl& ‘D'

different revised scales are notified separately,

' POST/"~ PRESENT SCALE REVISED SCALE
NO. GRADE. (Rs.) (Rs)
L2, 3. 4.

1. S-1 ' 750-12-870-14-940 2550-55-2660-60-3200
2. S2 775-12-871-14-1025 2610-60-3150-65-3540
3. S-3 800-15-1010-20-1150 2650-65-3300-70-4000)
4, S4. 825-15-900-20-1200 2750-70-3800-75-4400
5. S5 4 950-20-1150-25-1400 - 3050-75:3950-80-4590
950201150251500 : T
: #1150.25-1500
6. S6  #7975.25-1150.30-1540 . 3200-85-4900"
- 975-25-1150-30- 1660 e
7. S-7 1200-30-1440-30-1800 4000-100-6000
Vo 1200-30-1560-40-2040
1320-30-1560-40-2040
8 S-8 . 1350-30-144040-1800-50-2200 4500-125-7000
- 1400-40-1800-50-2300 )
9 S-9 1400-40-1600-50-2300-60-2600 5000-150-8000
, 1600-50-2300-60-2660
10. 5-10 '1640-60-2600-75-2900 5500-175-9000
11, S-11 2000-60-2120 ‘ 6500-200-6900
12 7S12 7 2000060-2300-75-3200 6560-200-103500
2000-60-2300-75-3200-3500
13 $-13 2375-75-3200-100-3500 7450-225-11500
' 2375-75-3200-100-3500-125-3750
14, S-14 25004000 (proposcd new © 0 7500-250-12000
pre-revised scale)
15, Y S:15 2200-75-2800-100-4000 8000-275-13500 -
T £ 2300-100-2800 -
16.  S:16 2630/- FIXED - 9000/- FIXED
17, - 2630-75-2780 9000-275-9550
18, . S-1 3150-100-3350 10325-325-10975
19. 5-19 3000-125-3625 _ 10000-325-15200-
o . 3000-100-3500-1254500
3000-100-3500-125-5000
20§20 3200-100-3700-125-4700

10650-325 15850

PRI
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27. If thoe namo of any .person enrolicd on a State..
register is removed therefrom in pursuance of any power..
under this Act, the Council shall  gircct the removal of tho
-of such pcrson from the Indian veterinary practitioners register

28. Evcry pcrson rcgnmrul in the Indian voterinary pmglxlmucrs
register shall notify any transfer ol tho  plice of his residenco “or

\i‘praguCc to the :Councib and "the State Veterinary Council within uuuly
days- of .such transfer, failing which his right to participate in tho
.t clection “of members: of the--Eeuncil or-a Siate Veierinary Council
shall be liabje:to *be forfeited by -wder of the Central Government
-¢ither permapcotly or for such pe 5d as may be specified “therein,

o CHAPTER [V
PRIVILEGLS OF REGISTERED VBTERINARY
e PRACTITIONERS

29, Subject-to the conditions and restrictions laid down in this

Act, every person whose name i8 for the time being borne on the

.-Indian veterinary .practitioners register shall be entitled according to

“his quallﬁcauous. to practise as a veterinary praclntloncr and to

recover. in duo course.of law in respect of such practice any expenses,

< charges in’ respect of modicaments and other appliunces or any fees
to whxch hc may,_ be._ entitled.

- 30, No _person, other than a registered velerinary practitioner,
shall— . N

.(a) hold. office as vcterinary phy:iuixm or surgeon of any

other like office (by, whutevet.pame.called) in Governnient or in any
institution. maintwined by a local or . othier authority ;

t/(B) practise_velerinary medicine in uny State:

Provided that the State Government may, by arder, permit

a person holding i diploma or certificute ol veleginary supervisor,

. stockman - or stock assistant (by- whalever
;¢ by the Directorate ~of Anmimal Husbandry (by whatever name
called) of any State or any vucrnnr institution in_India, to
render Mef the supervision direction of a registered
’1' veteriaary pracllioricr, TMinor erGTﬂT'JTDcrvicc.

4_* '
:r'.i) ‘Explana Minor vererinary services’ means the rendering

of preliminary vuum\rv aid, like, _yiccination. castration, and
dxcsslug,wof wounds, and such other™types of . pldumn.uy uid
or*the treatment of such™ailments ™ is tlu"Sl'trc"Gu\unnu_uL
.. may, by. nouﬁumonm the Oflicial Gazette, specily in the behalf/

(b) be entitled to sien or authenticate a veterinary health

D<\ certificate or any other cerlilicato required by any law o be
sivacd or authenticated by a duly quulihed veterinary practitioner;

(d) be entitled to pive cvidence at uny inquest or in any

o 7kcourl of - Iuw as an eapert under section 45 of the [ndian
i of 1872 /~Evidenco Act, 1872, on uny malter relating to veterinary medicine.
Al i M "

N
g

name called) 1s>uu1\ I

U pinaty peace

titioners
;cg\sla.

Pdérson
enrolled on
Indian vete-
cuury prac-

tioners
- reattter  to

nouiy change
of place of
tesidence e
practice.

Privileges
of persons
who .aroe
carolled on
Indiag
velerinary
practitioners

“register..

Right of
persons who
are earolled
on the Indiane
velerinary
priciitiouess
vegistor.

PRSP,



. - * n
o \!&-XUF',E- A5
: C()MPHAHON OF 111 IH(!\NH(/\L PAY COMMISSION REPORT
(2) ' ) h (%) ” i
B Range Officer/iovest  1400-40- 1K B SO2300 SS00-175. 9K 104, 100 .,
o Rangur ' : ‘
A 8. Asstt Conscrvator of *2200-60-2300-EB-75-3200  6500-200-10500 10410~ !
i Foress- -+ - 100-3500 7500-250-12000 : f
i Flro Staff - :
%L‘b 9. RAreman 750-12-870-LB-14-940 2610-60-3150-65- 104
g’ - . 3540 ‘
” Andaman and Nicobar Islands ;
m Directorate of Fisheries

12. Fisherics Development  2000-60-2300-EB-75-3200  6500-200-10500  14.20°° %5~

Officer/Assit Dus., 7500-250-12000
13. Surveyon - 1200-30-1560-EB-40-2040 4000- 100-6000 104,21
' 4500-125-7000
- _ 5000-150-8000 -
14. Plant Operator-cum- 95()—20-115&[513-25-1400 4000-100-6000 104.22
Mechanic '

i Public Works Dtpnrinunt i
! 15, Asstit Town Planner - -2(XX)-60-2300-1B-75-3200 GSON0-200- TOSKO 10423
: 100-3500 T500-250- 12000 1
S 16, Assistant Shed Master  1200-30-1560-E3-40-2040 4500-125-7000 104,24 L
& " 17." Shed Master _1400-40-1800-EB-50-2300  S000-150-8000 104,24 ¢
% 18. Overseer .7 950-20-1150-EB-25-1400 3050-75-3950-80- 104.25
‘ 4590
4000-100-6000
Health Department '
. 19. Pharmacisu ' 1200-30-1560-EB-40-2040  4500-125-7000 ©  104.28
B : 5000-150-8000 : B
: 5500175900
20. ‘Lineman-cum:-Mecter : "»950-20—1 150-1_7.13-25-1500 4000-100-6000 104.29
Reader -
Forest Department q’}‘v “ :
8 Veterinary Compounder 800-15-1010-E18-20-1150  4000-100-6000  104.30

£
i
.
i
ki
S

?.2 Senior Veterinary - 930—"\)-]]50 EB-25-1400 4500-125-7000 104.30
"~ Compounder ' .

Dadra and Nagar Havell ;-

S

Health Department - ‘ ; ,
: 23, Bio-Chemist - . '  1640-60-2600-EB-75-2900 - 6500-200-10500  104.32 4
* Public Works Department v N :
24, Draughisman Graded'  1400-40-1800-EB-50-2300  5000-150-8000  104.33 e
2 25. Draughtsman Grade 1l 1200-30-1560-E3-40-2040  4500-125-700 10433 R
= 26. - Draughtsman Grade LIl 950-20-1150-EB-25- 1500 4000-100-6000 10433 L
R Lakshadweep : : :
3 Directorate of Health RER
5 27, AyurvedicPhysician.  2000-60:2300-EB-75-3200- -8000-275-13500  104.36 Y
; . 100-3500 2
] : i
':?;‘ ; ,‘
| )

T s "

fi

-

¥
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Para Military Forcea (CPMF) and tha famn already - heen circui’ﬁ@d.
tn all concernad by Lhis Dle from Liae tuq"ﬂq.,Hnwﬁvmv Xt'&n notyced
that Apubts  sLill exish an variaus. oy e ‘qpplt;ablltty ‘an&
entitlement  thoroolf. AR a resnll, LhnWit- i bl - unaware " about”
their ﬂntxtlemant af monthly pay and alliaw LT T

In this info bullebtin, caerbain iﬁ«hﬁw;nf“bAy7'An& allcow, have
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St
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e The pay sciles after revimion uUndaer Coantral: Civil : Sorvicdw
Nevined Pay) Rulows, 1997 wef 01 Tan 98 wred o6 rationalisation .of Jpny
wealen i rempact at CPMF pernunnnl ve }n H., Wi»;vu glven‘balo%AL
e e e e 4 eierma— et rammerees sm e e e T e
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3. Special Compensatory (Remote Lac
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(a) Bolew &, 4100

(b) b, 4100 = &, 7999/~
(o) &,8000 - b....69/-
(@) b, 16400- 5.18399/~
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IMPLEMENTATION OF UPGRADED PPAY 3CALE FROM 01-1-96
TOL THE POSTH OF VETERINARY FIRLD ASSISTANTS T
T ASSAN WITLES

—

Sir,

le 1 am directed to invita Ministry's attention to the
approved pay gcale appoaring at gserial No. XXIV (@) in Part
‘B of First Schedule of cos(RPY Rule 1991, whereln thue
ravisced scale of certain comndn category of Vaeterdnaly
seaff have boen approved ly tho Govt ab undor i

 Amwee At

g§d

~

Name of Post pre~revised Scale Revigsed Scale
srockman/ . 950-20-1150-25~ 1
compounder/ 1500/~ p 1
Stock asatt/ ' A I
animal TO ]M¢4000~10076000/~pm
Huabandry ASstt/ . 1900-30-1500~ .
Dreaser 40~2040/— pa b
2e It is submitted that there are 31 sanctloned posts of

Vveterinary Field Assistants in this Force who have been
allowed standard revised Scale with affect from 01~1-96 -
replacing the pre-rovised gcale ap per part 'A' of First
gehedule of CCS(RP) Rule 1997 ay under 1= ,

Nama of Post pre-revigsed Qualification Roviged
- TEAalo of Bay required as Sciie
Dor recruit-
wont Rula

Veterinary (a) 975=25« Matric or vy, 3200-05~
Field 1150-EB~30 equivalont 4300/~
Assistant 1540/ ~pm wlth Diplama
(VFN) in Verterinary
Beloeneo
(b) 950-20- NHon=nacric ou m.goso—vs—
1150-EB=25 eguivalent 3950-80~
1500/ —n with certifi- 4590/»p@
- cote dn
Vaeterlinary

s0lenco.
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N
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_ CHARTER _OF DUTIES_OF VETERINARY CIELD
’ ' ASSISTANT ; ASSAM RIFLES . i ‘
1. Guide lines on charter of duties of Veterinary fivld

pssistant Assem Rifles is fwd hurowith =2 par rppr %t for your infod
necessery action pleaso.

' 2. Plonse ack, //) 5
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S ' : . Deputy [Director (Medlrn])
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1. Chrrter T R
under - , SR C,
(n) Requler modiéni 1n"port1nn Lo hr (lnductl( ko
ensure fitrges of Mimals, by the Vutrxlnnry Fise
rssistont and proper recnrd “f guch jnrptctinnn g
mointpined, T ' o -
'_\jﬁ% Peugular medicpl roxg mJnntxln trwnlmun' el ik
Animsls hold At rmttalmn. o
(¢) neaul-r medical oxeominabion of fnamnle ~vpllel),
in Dairy Term, Faultry farm e Piggery Term te in th.
Bottnlion, : !
@) Velcrinery (50l snsictant, IW\y* PLG oy -
3~ tnim~1l transport when thuy rnrry et from one plage
Ap\ nnnthlr. :
,_‘)"J . - . .
e (0)  Cxaminntion -f MUH (Mont «)r H”Hf) et bnepoc | on
- of dresscd meot issuer to the . trnupn.
_.,'." . - = ey
Wl . (r) Voturlnory Field ps szbtnntzT‘?,uruq th. t cans '
supplicd by controctor ore frcah,jnf qoad” rvrrvg Rlzi
| and weight of 12 cags io not besless thon SC0-aes,
Individuel ¢ egq weighing ]hq" lh-n 40 qm&ﬁ}& nat hao
nrcceptod, J,ﬁviﬁcﬂ }“:&[
L -(n) Vx?crlnory [eld Fr*nﬂtnnt "lqn~vnnurvn fhﬁt Pﬂultxv'
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10, Junjor Gardzn btq\«-uuumlvm L 4U. Tashing Mg
[1. Junior Manager . 4 mmu Lochical Ans
'.'"4_.1."..‘Jumﬂr \(llw'mimhiclll v 120 Fechnical /\u|\l:\n{~
© 13, "AssuL. Furm Nlauaguuunl Ul.xm Ca8 genrer’ lCLllHu 16 .
14, Assistant Managsee'y | , © 44, Rice Production Training’ :Aﬁstt
15. Field Officer ~ °~ *~ " . 45 Agricultural Assistant ~ 7 :i
16. Field Supervisor - / " 46. Boiznical Assistant :
17. Assistant Ficld Assistant © 47. Cxtension Assistant
\/18 Field AssistantZ o 48. Entomological Assistant
19. sunior Field .Assistant 49. Horticultural Assistant
20. Junior Field Assistant-cum- 50. ‘Livestock Assistant
Curer : 51, Meteorologicat Asmmnt
21. Curer . 52. Physiological Assistant
.- 22. Fieldman =~ - - 53. Plant Protection Assistant
23. Senior Farm Assistant 54. Sced Exchange Assistant
24. Scaior Assistant (Farm) 55. Asstt. (Seed Production)
~ 25. Farm Assistant ' 56. Scnior Soil Assistant
.-26. Junior Assistant (Farm) . S7. Stock'Assistant - © -
.~ 27. Herbarium Keeper 58. Senior Block sststant
28. Herbarium Assistant 59. Ficld Plantation & Store Asstt
29 Nurscry Assistant 60. Junion Survey Assistan{
-
3
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Appendix 11

Classification of Technical Posts into Various Groups

-

GROUP I--FIELD/FARM TECHNICIANS
_ e

Farm Superintendent C 0. Semwr Cuttle Supeivisur
Supcrintendent (Dairy) A= Animal House Keeper
Dairy Furm Superintenden: X2 Harticultural Supervisor
Farw Manager » 3. Forester '

Dairy Manager . - 3! Senior Stockman “ .
Dairy Cattle Manager : \}r Sxockm.an ”, |

;Assistant Farm Superinicudenr s ) v

Assistant Supcnntcndcnl
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CF._NTR'!\L ADMTNISTRATIVE TRIBUNAL, GUWANNTI BENCIH.

Original Application No. G5 of 2002.

Date of Ordev : ‘This the 1lth Day of December,2002.

The Hon'blé Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.K.Sharma, hdministrative Member.

*

~ Shri Sordaisam Manimacha Singh,
~-Veterinary Field Assistant of

: — _ __ -~ Whssam Rifles now posted at

; A.R.Thoubal, a resident of Chingamakha Maisnam .

% Leikai, Imphal West District; Manipur ...Applicant : o
g, By Advocate Svri S.M.Cingh.

- Vexsus -

1. Uniqnfof;Indié,
through the Secretary to the

Government of India, ' e
Ministry of Home Affairs, _
lew Dalhi. U

through .its Secretary. ’ A . IR
/Govt.:of India, New Delhi.

The Director General,
Directorate of Assam Rifles,

Shillong-793001.

2 - . 4. The Deputy Inspector General, '
. MP Range, Assam Rifles, : . i ) ,
- Imphal. :
i 5. ThKe Commandant, i '
a8 : 7th Assam Rifles,
l ' Thoubal . ...Respondents
{ .
=é ' By Sri_A¢{K.Choudhury, Ad).C.G.S.C. T
L: ' o O R D ER .
CHOWDHURY J.(V.C)
The issue relates to apgradation of pay scale of
’ Veterinary Field Assistant sérving in Assam Rifles to
r. .
L \//\/ Rs.4000-6000/~- in pority with thosc other counter parts.
i ) .
B
]
4
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2. M A M.Singh, learncd counsel appearing for the

applicant stated that the capplicant  was

matter in different forums and failing to get any ramedy he

Mmoved the’  Imphal “Benwch of Gauhati High Court in wric

Petition(Civil) No. 798 of 1999, Finally gy order dated
31.12.2002 the writ Petition was disposed of directing the
appiicant to move the appropriéte forum to seek his %emeéy.
Herice this application before the Trihunal for %edressalyof

his. grievances. Mr  Singh also pointed out to the 'repiy

v

gubmitted by the respondents in which it was indicated that

the authority took a decision advising the Assam Rifles to

process the proposal of cadre restructuring‘:‘qf‘,.the post of

v

Veterinary Field Assistants in the mannerﬂi@dibéted hy the

Ministry of Home Affairs in its communication dated

~roduced below :

(i) DPD(Pers) BSF has intimated that. a
proposal for cadre restructuring of

them. ITBP is also processing the
" proposal -on the same lines. Assam
Rifles was advised hy Dir.(Pers), MHA,
to process the proposal for cadre
restructu-ing of the post of VFA.

(L1 o malntaln unlformley Ln
educational gualification and pay
scales as. recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process the proposal in consultation
with the BSF and ITBP, 50 that a
similar proposal on uniform lines is

/’\/ formmulated.

(iii) As the posts of Veterinary stff
in BSE and ITBP are combatised while in
Assam Rifles VFAs are civilians, to
maintain the uniformity 1n the rank
structure, Assam Rifles were radvised to
propose the combatisation of these

pros s g owedl.

ngjtuting. the

17.12.99. The relevant text'of the said. communication -is -

Veterinary staff is being processed by

2



-
. -] -
(iv) Since the mattoerv Lt already

subjudice, any decision for upyradation
of pay scales in Assam Rifles ecan be
taken #fter finalisation of the .Court
case."

Mr- A.M.Singh, learned—counsel™ for the—applicant has also

drawn our attention to " tae  communication sent by the

Ministry of Home Affairs dated 31.3.1998 indicating its mind

implementation of upgradation of the pay scale of
inary Field AssistanEs in the Assam Rifles. The said
.qumunication V clearly indicated the decision of the

w /g N
‘1€§Gthority for revising the pay scale.

3. - We have heard Mr A.M.Singh, learned counsel for the

applxcant and also Mr A.K. Choudhury, le 'ddlﬁC;C.S.C;

iif for the respondents at length. Consider4 g.*the fdcts and

tircumstances we are of the opinion that the matter requires

L —

’ no further adjudication from our end. The Government -has
'ﬂ”. lf - . taken a decision in principle and in view of the pendoﬁcy'of
L
b , ' . S
1 the Court proceeding the authority did not take any step for

Admplementation of tha matter, In view of the alear statemont

made by the respondents we dispose of thig appllcqtlon_ylth

- a direction on the respondents Lo implement the undertaking
L .
tr ) . ‘ ' )
T 7T as expeditiously as possible, preferably within a period of
‘Al ; . .
W N three months from the date of recerpt of this order.
: '95 The application thus stands disposced of. ‘Thore shall,
) B S Lwv, )
. i RO {@\Q
o - QQC“_¢¢ RSN iowev } bé no order as to costs.

L \ .1xf “X\_/ R S |

N N o ’ 5d/VICE CHAIRMAN
o %/ mEmQER (adu)
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Tele No. 705075 Mahanideshalaya Assam Rifles
Directorale General Assam Rifles
Shillong — 793 001

A/Pers-Pay & Allee/ 2001 24 Apr 2001

List: A
B
C
F

PROGRESS ON PAY ANOMALIES CASES

1. Refpt 26 (q) of min-of AR Cdr Conf Mar 2001 fwd vide this Dte letter No.

11011/11/2001.G(SD)/1214 dt 11 Apr 2001 _
2. Progress on pay ané_malies proposal are given in the succeeding paragraphs for info.
3. Rank and Pay Combatant Cllk. To bring parity in ranks and pay with other CPOs, a

* case was taken up with; MHA during 1997. After protracted correspondence and several

mtgs held at MHA it has now been decided that entry grade of Stenos and combatant clks
would be ASI (WO in AR) and Hav/Clk respectively in the scale of pay Rs. 4000-6000/- and
Rs, 3200-4900/- in all CPMFs. This entry grade will be applicable to the: new ‘entrans only
and the existing staff in the Steno and ministerial cadre will continue to wk iri-the same level
where they arc at present. This Dte has further taken up a case with MHA that unléss the
existing cadre in redesignated one step up, the new policy. cannot be implemented in AR.
MHAs decision on the matter is still awaited. ' T

1

4. ‘Rank and Pay of Tech Cadre. Pers of RM, Dtmn, Pharma and Compounder of AR
with the same intake QR for rect/remusteration are given the rk of Hav whereas- their
counterparts in other CPQOs are given ASL. The MHA had asked to submit proposal
indicating cadre to cadre comparison with BSF where the rk of ASI is available in other tech
cat also along with fin implication. The proposal along with fin implication has been
submitted to MHA and the case is lying with MOF for approval.

5. Anomaly in Pay of Tdn. There are nine cats of tdn of AR such as Cook, Carp, WM
etc are being given less:pay than their counterparts in other CPOs. Case was taken up that
MHA has decided the following pay scale for all CPOs.

(a) Rfn cook, washerman Barber, " Rs. 2610-3540/-

Carpenter, EBR, Tailor & Painter.
(b) Rfn WC & Satat Rs. 2550-3200/-
The fin implication along with restructuring proposal is being fwd to MHA for

approval . it has also been decided by the MHA that the provision for remusteration in Rin
(GD) from above cats will be made in RRs.

e

A =

} (2_": 5 . !

i

5




3 Reviston of Pay scales of Hony Rk _of Nb_Sub. Aflter declaration of Sthe CPC
report, Army has enhanced Rs, 160/ ol addl clement of pension to NCOs granted hony  rk
of Nb Sub on mlirun(m from Rs. 30/- wel 01-01-96. On the similar line a casc has been
taken up with MHA for enhancement of ex- AR Hony NCOs. The case is lylm, wnlh MOF
for consideration. :

3N

» ' , .
\j}f Implementation of Upgraded Pay Scale from 01-01-96 for the Post of VFAs, In
" CPC the post of VFA and equivalent grade in other org has been revised by a single scale
of Rs. 4000-6000/- . a case _has been taken up with MHA 1o accord. approval.for

)mplumnmtnon of xevnsud sulu to the post of VFA i in AR Case 1S undcr prog.

A e it it

8. Anomaly in Pay Scale of Civ Dtmn., Dtmn in AR drdwm& scale of pay as per part A
of 1 Schedule of CCS (RP) Rules 1997, In 5* CPC dtmns of other orgs has been gtd Part B
of 1" Schedule of CCS (RP) Rules 1997 ie., Rs. 5000-8000/- Case has been taken up with
MHA for. applicability o p"xrt B Scale to AR dtmns wef 01-01-96, The case is under &
consideration with MOF. ' h

L ‘ 9. Admitting Revised Scale to Teaching Staff as per Part B of 1™ Schedule of (‘(‘uq
. ' (RP) Rules 1997. A proposal has been taken with MHA for admitting the Part B Scalu of 5%

CPC to teachers of AR. Case is under consideration with MHA.

( Satendra Kumar)
Col
DD(A) | |
For DG Assam Rifles
Copy to :-
List °D’

List ‘F’

Malik
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:No 019 VI'A,
H P Dinda
15 AssanrRalles
CiO 99 TAPO
- Mahanideshalaya Assam Ridles
Directorate General Assam Rifles . S
(A Branch)
Shillong - 793011

(Through P%o’pci; Channel)

Subject - ENHANCEMENT OF PAY SCALE OF VEA

Sir,.

With. due, mspcu I have the honour to submit the [ollowing facty for ;.'0&1' Lind
uonsldcrauon ‘and fwourabk oxdu; pluns»

oy . = &
; . o PR 5‘&. ¢ R
"}\u)'dl\ refeny llu, caclosed a copy o! ny Applu,auon dated 27 Sep 7007 and your reply.

there ln Vl(lv DGAlleulla No L1401 5/SMCPC 98 A-l142 dated 07 Nov 2002,
N :
‘As It blcamt that the Hon'ble Court (L AT) has disposcd off the case in favour of the
Assam lelcs VFA”s I roqucst your honom 10 iSSUC necessary ov dus for lhw onh‘muumm of my
pay at the. earhest"l sh,all be obliged. | -

Thanking You R

Yours '(‘hithful]_\‘._-
: Ja

Dated : 2% Apr 2003 T (11 P Dinda)

L ' g AT A

Copy to -
1. Dircctorate General Assam Rifles \\I
Lepal Branch |
Shillong - 793011 '

2. tle: \dqu wlers
' h\spuum Gretteral Assam Ritles (M) o Ao vour fno mad pdoear ation
CO U9 APO | AIRHUIE

(]

Headguariers
Manipur Range Assaum ities l
(/O 99+ APO -

oM G

LS
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- &T0m  :No. VFA - 005 Rank : VFA N “
‘ Name : RK Tai :
‘No. 3 Maint Group Asisam Rifles

- DGAR Equestrian Team 29
C/0 99 APO '

To  :Mahanideshalays Assam Rifles
Direclorate General Assam Rifles
(A Branch) o .
Shifiong - 11 S h

(Through proper chaniel) -

SUBJECT: APPLICATION FOR UP - GRADATION OF PAY WEF (1 JAR 1396

‘;3.7‘» &

R R

Respected Sir,

o

1. t have the honour !oflag:e this opaortunity 1o lay
hayl

sefore you the fellowing few iines for your
kind information and necessary milion please. g

R X

. W
S

2. | have been appointed as Veleninary Fieid Assistant in fusana Fifies on 3 Eray 1977 vide
. your Direclorate fetter No. Medi-Mi2-75P01123 dated 05 may V077 '
g« ' _ L
3 3 s re-ilersted to mentian that pay scate of VEAthas been roviced in the scato of e 40047 -

100 - 8000/~ paw wef 81 Jan 1550 vide your Directorale lutter to l.14015/5“’»<?€"-‘3.’5‘58 AL dated
31 nar 1998 (photocopy enclosed). Bui the same revisec pay soah has not yet been givan to me.
&

%
2

et ~ ba JET M o
it 0 maeend come offor VEAS of

R P

s K D Patle, VEA No. 1 Azsam Riflas Cog Unit whao iz jun

Assam Rifies have already Been aiven revised pay scaie of R, 4000 OG- DN o we! 01 Jan
19%5.
o o , T

&, Wy Educationai Quaiification as ungar -

(a3 Passed HSLC Examination in 1971

1
() Clemenlary Animal Husbandry and v etennary Scrence xamination n
. :

1974-1974.

) HQIGAR (Now [IGAR) Appointmient létier Mo, Meadi M:2-15/Pani72 dates

Nay 1877. S

(The Pholosial copres of avove ceriticales’ are enciosod werewdh o youUr  purunot

please).
5. Therefore, | earnestiy request your good honow 1o kindty Jook aftar my  Caue

sympsdthetically and necessary approval may please be nccordad to drow revised payscate of My,
4000 - 100 - 6000/~ pm wef 0% Jsn 1996 at ihe eartiest. o
6. | would aiso.-li_ke ko=-fme|\tion that | have appiiéd for voluntary retirement pension and my
application has already been fopwarded to your Direptora!e by HO 7 Scelor Assam Réﬁes‘.

Lo

7. An eariy action onthe sybject is highty solicited:.
Y aurs fathfuliy,

bV

Dated : < £ Oct'2005 (RK Tan
» : vEA
No 3 MBAR
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\GOVERNUENT OF ARUJACHAL PRADESH'¥is "
DEPARTUENT OF ANTHAL-HUSBANDRY: AND VET. Rzﬂnﬁy

RDEZR -
ated I

D
ed Itan agar the 13tv

blO

below &~

nol notion pay scag

s10 Existing désig Existing po ~desig- or L§edupnradai
Jes natedgg ol ~scales.

J'5ooo 750-

7. Supervisor Vety. Assis—
Field Assistant ~15.4000=100~ ", aooo/—A
and other allzed 6000/ - Veteri
posts. '  nartan

2., Veterznary Figld Rs.3050-75= Stock-
4ssistant 3950~-80- mgz;d
‘ 4590/— )

Bs. 40002700~

P

- The bene/zt of the qfor?said pay
scales would be efyectzve from 20th June 7998 in
accordance with FD's Hemo No.FId/E/77/77/97 dated
‘3.3.71999. . ;J‘

The Gouernor of Arunachal Pradesh is jf?

JSurther pleased .to order that the aJores% d pay- scales
will be drawn in cash with effect from ﬂ:;néprzl 192,
f?ct from

The arredrs of pay and allowances with %;

20.6.98 to 31,3,99 will be credited Lnto,  he respecttuggﬁ

GPF accounts of the incumbefts after ma%‘ g specijic

provision from within the sanctioned buﬁ t grant for_f?;

i I'ﬁ'

7090—2000 1thdrawal of arrear pay so cn%%}ted to the
GPF will not be permissible for a perto%';f 3 years *
from the date of deposit or until fznal thdrawal -
whichever is earlier.
. Consequent upon the exqe“szon of
pay scales as indicated aJovc the fixatt_ wgf pay
in the upgraded pay scales will bdbe regulated as under

soa0/~ 4l

.......

e B e mase s
,
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Lo al Pay shall be Sixed av. th sane stage at whic,a@oy (::/
-;5\/ ﬂ; 1s drawn’ by “the fJncunbvné in the lower-scald$mf T o
. : b
. _lhere 1is: such @ stage ortat the next:lhigher staqe -kg" ,?hm
e tf there is no such stages = . : ﬁi' ??
. o ! '
e , - b) Ip the pay is fized at tie saie stage,the next i !
E , A Y ) ° ‘ 1
A e w‘incrcmenr should be granied Srom the deie on b
S A 'il,'-- 1 ‘:. .
5 J*x_‘whzch@iu would heve beenrgranccd i }he%lower n;%rqa@dgéug
L et ,'.' o SCCllQ o\?"/ !r ! m- i‘:gi.- S .'” -: ’ii} 5‘141"3‘:‘; ESLA \‘."‘ :':\‘ af’;?‘:} &;;1‘§
. o ‘- - Q“L, H - i . sy 4 ve W 3,!,:',.\.‘_‘ * '
P yN iJ1howev0r, the pay 1s. JSLized ot theh%cxt:hznhe/ e e
o . ok .
A (-_ ocaga tne next tncremont sh0le be gqanted ajter ﬂ."ﬁw Pﬁ
S e CvT A R B
) A complction qf thc normal’tnremental eriod qf 12 ﬂ:;_,—;?i'
Pt # : EE R LRl
o b;.{nonthu in tnc ~ypgsrated pay °Cule. _____—? e b e Sheci
i N i ‘Ma__i. | SN, - . Y B , ¢ A w*y - ,"-,—4‘1
A e et = R : A R | ERt AN : Ll"": - ‘f"
S e Yoo " The oJchzal conc, rned may ot |
T . hlS opuzon to be ecerciced witliin ong month jiom % ol
PR [ f 3 !_ ' I’!“
R ."the daLe Q/‘ISFLG 0“on” order, retakn\bls .0ld _i;r;= A
S : i PIRNAPR I
A L J',scale untzl the daic on whtch he earqs mzo ‘next 5 }?yﬁﬂ.‘”
: [,f * . incremeni or any subsiquent zncrcncnﬂ Ln ‘the lower': : %};i ik
e . v AN "f-"- b,
SRR Coe bk ncale.;he opaton ‘once exercised is f%nal d,*g R
A , | {
S ) - : ot ¢
T i Tl.is issues with, ﬁhe approval {. .
NS qf Pinance vide U0 Ho.582 dated 7, 4 39. fr-0 g
L . e ] |
e N :’. ‘L -." . .I; }:. . s . . n’u,‘ N -;':" C g:
. o e th et - Ly R & UPRC LR R
: ek E 'I_'.“'»f,'[;—gn 1 4 _‘-'n . R % o . b -t ' '
(o S e sl 71 {-::-%'&. _ﬁt: g___: & Ua/" T Bagra ‘5, ’ - 'g ‘,'_ ; O ‘l{
i ! ] X t ’. P R H
o SR 2 creta AL ol IR
CEeE RUEE ¢ Gove»nnent }\/ﬂ faana? e A ’zb. P
5 Memo.no. /tlfV/u—S‘O/dj’ ‘Dated, Itanagar Qhe th hay 99.; 4. i!h";;":zil
Gopyfloi- ' i SHEFINR
fi;- tfﬁii.fZWe Accouviant Gcneral(A ﬁ wﬁHeghalaya ! ggi‘ |
PACEPS }13; .« Satllong. i20E oo bt
N -"l!,?.-;lhe~uecrctary eo the Goveq or Govt, of ',ai;;ﬁ;, <
N } " AP, Itanagar.’ b | R A &
Times 1“33..,7he uccrnoary to the Hon' b e Chtef Minie }'uf‘ ~,$
,". iat Gouvt. oj.AP,. Itanagor. IJ dis ,'_-3,“;"!"":' I
- !yj4.' P.5. to ull dznister°/M1nm ter of otate B PRI b
e f Bpeakor/Depch Spealer Govq of AP, ¢ R
¥ ' 5.~~P S&to Chiey Secretary, Uavt of AP,Ita: R
i i} oG Developnent Comniszsioner,Gbvt. of AP, I'tagal ty 1
A 7. 411 Commissioners Gout, oquP Itanagar. ', il §
o (o 411 Secretaries /DcputJ Schgetarte ,Gouvt ., | d
D of AP Ioanana;. 41
. _.. 5. Director oy Aul. & Vety, G wt. of AP,NWir L
L - for information-and necessarJ action as ng ST e g
VY oy :,'.4..' . oy ' N M‘z ¢ t.'l:
[ . mentton’d ‘above.ile is reguested to cnsurp,wp O i ﬁ
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e sectors and the arrears jfor the aJorosazd periods

are credited:to the GPF accounts of the concerned
“ofUICIGlS He'is further requested to consult Deputy
‘j Secretary. (Budaet)/oeﬂrcaary(Plannznn) to ensure
“quailebility .of Sund Sor the purpose.
ﬁo The uecretary(Plannzna) Govt. of «P. Itanagar.
%74, The Deputy; Secretary(oudget)GovL. of AP. Itanohar.
;'2 A11 Heads QpJDepnrtman Govt. of AP, '

1.5 ALl Dcpuayxy@mmzvutoner/A(dzutonnl uepnty Conncsszoncr
19 .Govi., of l
11 The Dzrecto“
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mf Accounts,Gout. Qf A.P. Naharlanun.
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\ : K e Grih -Mantralaya

&, Minigstry of Home Affairs .
Mohafiideshalaya Assam Rifles '
Dire'ctorate General Assam Riflés
Shillong=-11 '

T, 14C15/25-85/VTh/A-2 (1ed ) B /- wr 92 . L '

. B °
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APPQINT MM = VFA

L. You 4re heraby selected for appcintment until further nrders

AN Ve ty 1o ld] Asnt inm_wllw;;ﬂnxun!nikl@s i the sesle ot Ly ol

1, 950~20—1150—En~25~1500/— p.n. plus-other allowances as admiss -
tle under-the existing Rules from *ime to time. The appointment-go -
purely temporary and may he terminated with one month notice trom

auarher side ., ;

. "\J i ) I
2. shri I('hiiﬁtgkmf“ﬁgr;n f?:i?lé;‘ .- _shall have_té‘produc@*
tne following anrbitilates betore jr»iring the pPoOst a

.

(a) Medical fitness cerBificate from Civil surgeon or .
equivalent at the tine of joining. N

. Tl
(h) Educoticonal ond otlgfd certificates #@s proof of ‘age and Lo \
qualification, ‘ : S ' R
b 4 Ty
e . L . . IER
(C).A character certificite from a Class I ofticer .or . g
Ist Class Magistrate at the Lime of joining the duty.
3. No TA/DA will be admissible to vyou for joining the duty,
4, You are liable to seryve

dnywhere in Assam Ritles deployed
in Assam, Meghalaya, Nagaland, Manipur, Mizoram, Tripura,
Arunachal pradesh and Sikkim or wherever Assam Ritles exists.

5. Your appointmert is subiect to satisfactory police
verification dnd anticedent,




) 7
‘*§f§%§l K K DurJan Patle,VFA
8 Assam Rifles :

~ S0 -

" Tele No :”PABX'230222/5550 .Mahanideshalaya Assam Rifles. 'ffl
o Directorate General Assam Rifles '
Shillong=793011
I 14015/25;85/VFA¢A-2(Med) \f}’ Jul 93 , ‘ o

c/o 99 APO i,

APPOINTMEN?— VFA .

™

l. Further to this Dlrectorate letter No. II. 14015/25 85/
VFA/A-2 (Med) dated 16 Mar 92,

2. The Director General : of Assam Rifles is pleased to appoint
Shri K K Dur jan Patle temporarlly as VFA against the existing
vacancy of 8 Assam Rifles with effect from the fore-noon of

08 Jul 92 in the scales of pay of fs, 975-25-1150~-EB-30-~1540/-pm
plus other allowances as admissible under the exisitng rules

. from time to time., The aop01ntment is purely temporary and may be

terminated w1th one month nogg e from wither side,

3. You are liable to serve anywhere in India, wherever
Assam Rifles units exist,

(Rakesh Sharma )
Lt Col. : _
Assistant Director (A)

for Offg Director General Assam Rifles

Copy to :=-

R

1. Pay and Accounts Offlce (Assam leles)

.....

Shlllong- 793003

2e 8 Assam Rifles
- c/o 99_ APO-
3. Headquarters
Nagaland Range (Eorth)
Assam Rifles
c/0 99 APO

4, Office copy.
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YAKALATNAMA
IN TIIE CEN TRAL ADMINISTRATIVE TRIBUNAL

GUWATIATI BENCIE GUWATIATI

. ) 0. A No_ D2 e

Shre Ro‘b e KQ/&W{WTO\A

Vg

U*u_z;om of %&W&OM '

...Respondent(s)

Know all men by these presents ihai the above named Applicant do herehy Appuint,
nominate and constitute, 8ri Manik Chanda, 8ri_S. i . 2hvoucs ohhoits |

, ' 5.8 o:% . aixd Si Lolwwﬂwy, Advocate(s)
and such of below mentioned Advocate(s) as shall accept this VAKALATNAMA to be
my/our frue and lawfiul Advocate(s) to appear and act for mesus in the above noted case
and for that purpose 1o do ail acts whaisoever in that connection inchuding depositing or
drawing money, filing in or taking out papers, deeds of composition efe. for meins and on
my:our behalf and I'We agree to ratify and confirm all such acts to be mine/our for all

nfends and purposes. In case of non-paviment of the stipulated fee.in full, no Advocate(s)

shall be bound to appear and/or act on v ouy behalf —
In witness whereof, I'We hereunto, set my/our hand on this the ﬂ day of .

2006. , '

Recoived from the Execuiant, M. ~ And aseepicd
satistied and accepied, Senior Advocajeill lead meug in litg case.

M

Advocate
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ORIGINAL APPLICATION NO 82 OF 2006

Sri Rajanikanta Tai | TR Ap.plicant

Versus

Union of India ' Co RO Respondents

,? .

In the matter of :-

Written Statement submitted by the Respondents.

‘The humble Respondents beg to submit the reply as follows:-

1. That in reply to \the averments made in Para-1 of the Original "Application,
it is submittéd that Shri Mani Macha Singh had been granted higher pay
scale of Rs.4000-6000/- since he was recruited against appointment where
matric with Diploma in Veterinary Science was eligibility criteria. Further, the
petitioner was appointed in the pay scale of Rs.260-6-EB-8-390-10-400
(corresponding to 950-20-1150 EB-25-1500 Revised scale) per month to a
post carrying essential educational qualification “certificate in Veterinary
Science without matriculation” ( Annexure A/1 of OA refers). On the other
hand Shri Mani Macha Singh was initially appointed in the high‘er pay scale ‘ b
of Rs.975-25-1150-EB-30-1540 per month to ,avp‘ost carrying essential |
qualifications of “Diplorha in Veterinary Science With matriculation”. Thus they
were initially appointed against posts having different pay scales and
eligibility qualification. Th.erefore, applicant can not be placed at par with Shri
Mani Macha Singh.

A copy of the certificate in Elementary Animal Husbandry , &
#

Veterinary Science Examination held in July 1975, issued by School of

Veterinary Science & Animal Husbandry , Assam is attached herewith

as Annexure R-1

2. That no reply is called for to the statement - made in Para-2 a'nd} 3 of the

Originalv Application.

3. That the statement made ih Para-4.1 of the Original Application, are a matter

of record and do not call for any reply.




2. ' .

That the statements made in Para-4.2 of the Original Application are false
misleading and denied. It is submitted that the applicant had passed
certificate in “ Elementary” Annual Husbandry & veterinary science

examination and not veterinarian science and Animal Husbandry certificate.

Further the applicant has himself admitted that he possessed a certificate and

not a diploma in Animal Husbandry and veterinary science. In this regard

" Annexure R-1 also refers. That though the applicant possessed matriculate
qualification, the post for which he was selected in Assam Rifles was for non

matriculate with Veterinary Certificate with pay scale as 260-6-EB-8-340-10-
400 and that he accepted the same without any reservation.

That in reply to the statement made in Para-4.3 of the Original Application
it is submitted that first Assured Career Progression was granted to the
applicant with effect from 09-08-1999 in the scale of pay Rs.3200-85-4900/-
and his pay was fixed at Rs.4590/-per month. That second Assured Career
Progression was granted to him with effect from 01-03-2002 in the scale of
pay Rs.4000-100-6000/- and pay fixed at Rs.4900/- per month. The applicant
has proceeded on voluntary retirement pension with effect from 01-03-2006
(FN) vide Director Generél Assam Rifles order . No. 1.14015/94/Med-
IV/2005/013 dated 16 December 2005 and not on superanhuating as being
contended. ) '

A copy of the Headquarters Directorate General Assam Rifles Order

No. 1.14015/94/Med-IV/2005/013 dated 16 December 2005, is

attached herewith as Annexure R-2

A copy of the No 3 Maint Group Assam Rifles Part Two Order No 20
dated 03 January 2006 , is attached herewith as Annexure R-3

That in reply to the averments made in Para-4.4 of the Original
Application, it is submitted that the Veterinary Field Assistant provide
auxiliary support in veterinary and Animal Husbandry practices. It is further

submitted that the minimum qualification varies from state to state. It is -

further submitted that post of veterinary staff in B.S.F. and C.R.P.F are
combatants whereas the applicant holds a civil post, hence the combatant
nature of duties are different and cannot be equated with civil posts.



10.

-3-

That in reply to the averments made in Para-4.5 of the Original
Application, it is submitted that in the Military Dairy Farm, a Veterinary

- Dresser is placed under Group "D’ in pay scale of 2550-55-2660-60-3200. In

Assam Rifles a Veterinary Field Assistant is required to undertake jobs as
specified but he is not competent to record his comments ‘on animal health

and checking of meat supply to the troops. Such certificates are valid only
when issued bf/ a Regd Veterinary Practitioner holding bonafide degree of
B.V. Science & Animal Husbandry from a recognized University. Further
compar'ison with BSF personnel is unfounded since the compounders of
BSF are combatants & the petitioner is a civilian. No parity can be drawn for
the purpose of emoluments between the holders of same post %rom different
stream since the two appointments are not comparable. Moreso, the applicant
has opted against holding a combatised post when it was given to all holders

of civilian post of the force.

That in reply to the  averments made in Para-4.6 of the Original
Application, it is denied that any notification was published as being
contended. In fact the said document under reference was merely an
information bulletin and not authority for which relevant ~ Government
orders are required (para 29 of Annexure A/6 of OA refers ). Further, Ministry

of Home Affairs after due examination of the same has rejected it since higher

scale of Rs.4000-6000/- has been made admissible only to those who have
Diploma in Veterinary Science with matric qualification as eligibility criteria

at the time of entry into service.

That in reply to the averments made in Para-4.7 of the Original
Application, it is reiterated that no parity can be drawn between the holders of
similar post from different streams since the work environment, job profile
and different employability conditions renders the same incomparable. Duties

of combatants and non-combatants cannot be equated considering the

. nature of task and element of 'risk involved for combatants.

That in reply to the} averments made in Para-4.8 of the Original
Application, it is submitted that the Annexure —A/9 just denotes classifications
of technical posts into various groups without specifying the applicable pay

scales. Assam-Rifles has enrolled Veterinary Field Assistants of both the

categories i.e. two years Diploma/one year certificate holder Veterinary Field

Assistant with different pay scale as under :-



11.

2.

13.

4-

(a) Veterinary Field Assistant with one year certificate holder (non
matric) Rs.260-400 and later Rs 950-1500, and
(b)  Veterinary Field Assistant with two years diploma holder (matric)
Rs.975-1540/-. ) '

That the applicant having acc_ep;(ed employment against the first category and

having opted for voluntary retirement is barred by law of estoppel to question

~ his appointment and pay.

That the averments made in Parg-4.9 and 4.10 of the Ofiginal Application
is misconceived and denied. It is submitted that the directions of the Hon’ble
Central Administrative Tribunal did not confine to OA N0.65 of 2002 i.e. Shri
S Mani Macha Singh. Pursuant to the Hon’ble Courts directions in OA
No0.65/2002, the Ministry of Home Affairs carefully examined the issue and

granted benefits to 06 Veterinary Field Assistants of the Higher pay scale

including Shri Mani Macha Singh who wér,e enrolled as 2 years diploma

holders (Matric) and rejected the claim of others who have been are inducted

with one year certificate (non Matric) education qualification. Further in reply

averments made in Para 1 and 11 of this Written Statement are reiterated.

Further this Directorate is not aware of Government of India Ministry of Home

Affairs , New Delhi Order No 11.27014/16/99-PF IV dated 28-10-2003, since
the same is not found annexed as annexure A/12 of the OA.

A copy of the Ministry of Home Affairs ,New Delhi letter No
[1.27014/16/99-PE.IV(h) dated 20 August 2004, is attached herewith as

Annexure R-4

N

That in reply to the averments. made in Para-4.11 of the Original
Application the contents of Annexure R-4 of the Written Statement is

reiterated. It is submitted that the attempt of the applicant to equate two

~ years Diploma in Veterinary Science with one year certificate is highly ill

perceived and misconceived.

That the averments ~made in Para-4.12 of the Original Application are
vague, erroneous, and_misleading. It is submitted that the petitioner was
appointed in the pay scale of Rs. 260-6-EB-8-390-10-400 (corresponding to
revised 950-20-1150-EB-25-1500/-per month) per month against the poét
advertised by Directorate General Assam Rifles requiring Veterinary.
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15.

16.

certificate without matriculation. Where as Shri-S Mani Macha Singh was
appomted in the higher pay, scale of 975-25-1150-EB-30-1540 per month
agamst the post requiring diploma in veterinary science with matriculation.
That they were appointed on different pay scales based on the educational
qualification at the time of entry. The Applicant having applied and accepted
the said appointment letter and employment is barred by law of estoppel to
question the same now. Further it is reiterated that no parity can be drawn
for the purpose of emoluments between the holders of same post from

different streams. Further in reply averments made in paras 1, 7 and 9 of this

~ Written Statement are reiterated. It is categorically denied that the applicant

and Shri S Mani Macha Singh were in the same pay scale.

That in reply to the averments made in Para-4.13 of the Original
Application, it is submitted that the Assam Rifles is a force raised and
maintained by Ministry of Home Affairs and is not bound by State
Government Policies or recommendations. That though the applicant
possessed matriculate qualification, the post for which he applied and
was selected in Assam Rifles was for non matriculate with Veterinary
Certificate in pay scale as Rs.260-6-EB-8-390-10-400 per month and that

he has accepted the same without any reservation.

That the averments made in Para-4.14 of the Original Application is
incorrect and the same is denied. It is submitted that the petitioner is

being granted Assured Career Progressidn benefits as per the po!icy in

“vogue for Assam Rifles and the same is as per the laid down rules and

regulations. Further the applicant has correctly been placed in the pay
scale of Rs.4000-6000 per month with effect from 01-03-2002 on grant of
second Assured Career Progression and pay fixed at Rs.4900/- per

month.

That in reply to the aVerments made in Para-4.15 of the Original
Application, it is submitted that the applicant got his authorized monthly
emoluments and his claim is barred by law of éstoppel. The applicant
having proceeded on voluntary retirement, the cause of action has

ceased to exist.
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18.

19.

20.

21.

22.

That the averments made in Para-4.16 of the Original Application are

misplaced, repetitive and has adequately been commented upon in the

‘preceding paragraphs of this Written Statement.

That no comments are called for in reply to the statements made in para

4.17 of the Original Applicatvionr being in the nature of formal submission.

That the grounds taken by the appli'cant in para 5 of the Original
Application are misconceived, and categorically denied. That the
petitioner having educational quélification one year veterinary certificate
as eligibility qualification was drawing the correct pay and allowances and
cannot be equated with either matriculate with 2 years Diploma holders or

combatants in B.S.F whose duties involve much higher risk.

That no comments are called for to the statement made in para 6 of the
Original Application being in the nature of formal submission.

“That no comments are offered. to the statements made in Para-7 of the

Original Application being a matter of record.

That in reply to the averments made in Para-8 of the Original
Application, it is submitted that the applicant was well aware at the time of
his initial appointment that he was selected for the post of Vetérinary
Field Assistant in non matric and veterinary certificate category’carrying
pay scale as 260-6-EB-8-390-10-400 per month. He was accordingly

granted two Assured Career Progressioﬁ benefits.

That in view of the facts mehtioned above no ground in law is made out by

the applicant. That the present Original Application lacks merit and it is

| humbly. prayed that the same is liable to be dismissed with costs.



VERIFIACTION

|, Major S Salooja s/o GP Capt SC Salooja aged ‘about 38 years, r/o
Laitmukrah, Shillong District Shillong and competent officer of the answering

.respondents, do hereby verify -that the statement made in paras

are true to my knowledge and those of the paras
Ay 22 being matters of record are true to my information

derived there from which | believe to be true and the rests are my humble

= submissions before this Hon'ble Tribunal.

»

And | s'ign this verification on this%_%’_,the day offy_\‘;) 2006 at Guwahati

W
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GOYT. OF ASSAM

X ARTAL BOSBAUDAY & VETORIARY pePARTIIEDT, AOOH.

GHUNGOOR, SILCHAR.

EEKAMINATION  &©

[CRSUEES 2 o

(1974-75)

C;er/i/iecl [l:af S/zri /'q 2oya /A/_Q)Ztg___ cf/gc' | ‘

0/ dluﬂ/iei in l/ze Sc/noo/ o/ ’l/elerinary ~S)a'mce
/u[/;L f/w re(juirec[vgxaminalion LE/J in lAe

- % arwl _/4nima/; ﬂuaédner, ,9a55e¢l succesd
/| )
n[l; 0/ / ; 1975 .1nt/ was I;[Zu‘e‘c[ in t/le___ . : o

@ M _ Dusision

e

\\ v
‘\ ‘.’%‘ ‘\4\.‘. //
72/ / Member.

Dated, Shungoor, Silchar L }lnclp;l.
The 1976 School of Veterinary Sclence & Animal Husbandey. ’%’_ Member.
' ' . v
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IQ?AHAN!DESHALAYA ASSAM RIFLES

DIRECTORATE GENERAL ASSAM _R}FLES. SH!LLONQ =11

[.14015/94/Med-IV/2005/013

OQRDER é
Dated, Shillng the _ Dec 2005

Approval of voluntary retirement i respect of Shri R K Tai, VFA of No 3 MGAR is hereby
accorded with effect frem 01 Mar Z006(FN} under the provision of CCS Perision Rule 48-A on
completion of 28 years, 08 months and 17 days qualifying service.

Memo No 1.14015/94/Med-1V/2005/013

Copy forwarded to -

1. Pay and Accounts Office
Assam Rifles

Laitumkhrah, Menbha Villa

Shillong — 793003

3

Headguarters -
7 Sector
c/o 88 ARPO

3. No 3 Maint Group
Assam Rifles
c/lo 99 APC

4 27 Assam Rifles
BPin Code — 932027
cla 98 APO

5. Shri R K Tai, VFA
No 3 Maint Group
Assam Rifles
clo 89 APO

_—Record Branch (internal)

v 6
\,/ (NE Section)

7. Office Copy.

Brigadier (Administration)

Dated, Shiling the l/_@_‘_“ Dec 2005

- For information please.

- Forinfo wit their letter No 1.11011/A-314/2005/844

dated 27 Sep 2005

- For information please.

- For information piease.

- For information please.

- For info and necessary action piease.

7
-

(D Pathak)
Lietitenant Celonel
Officiating Colone! (Medical)

for Director General Assam Rifles

. s ;‘ B 0.9

\

&



.
&

I R S
LA

-~ -~ - e o~

Present Past -1 Order No : e Tled
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M3 Shn R K Tat {av wvdeesdine on Yoluntary retirement pension
VIA , Wikt widdun i}imz Ui Iar 2006(FN) under the
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No.11.27014/16/99-PE.IV ()

U

Government of India/Bhar-.t Sarkar “NEXURE - R- \1

Ministry of Home Affairg/Grili Mantralaya

$ o

" New Delhi, the 2dA. August, 2004,

ORDER"

Whereas in the DGAR Velerinary Field Assistants (VFAs) are presently
recruited in the pay scales of Rs.3050-4750/ - and Rs.3200-4900/-. Their educational
qualifications are certificale in velerinary science without matriculalion and
diploma in Veterinary Science with matriculation respectively. ‘

2. Whereas Shri Taripada Dinda was appointed as VFA vide Directorale
General of Assam Rifles appointment letter No.14015/25-85/ VEA/2-Med dated
1631992 in the pay scale of Rs.Ji-20-1150-EB-25-1500/- per month and other
allowance admissible under the rules. .
3. Whereas Shri Haripada Dinda filed an original application No.283/03 in the
Hoi'ble Central Administrative Tribunal, Guwahati for grant of higher pay scale of

15.4000-6000. The Hon'ble Central Administrative Tribunal, delivered its judgment '

in the matter. The operalive portion of the said judgment is as under :-

“We Jave heard Mr. A,M Singl, learned -counsel for the applicant and also
Mr. A Choudhury, learnéd Addl. CGS.C. for the respondents at length.
Considering the facts and circumstances we are of the opinion that the
maller. requires no further adjudication from our end. The Goyernment has
laken a decision in principle and in view of the pendency of the Court
proceeding the authority did not take any step for implementation of the
matter. In view of the clear statement made by the respondents we dispose
of this application with a direction to the respondents to implement the
underlaking as expeditiously as possible, preferably within a period of three
months from the date of receipt of this order.

Ihe learned counsel for the applicants urges that though they have already
submilted respondents to the respondents secking relief on the aforesaid
lines yet they have not yet been informed the outcome of the same. But the
loarned counsel for the respondeuts contended that the copies of such
representations place on file are quite sketchy in nature and as such they be
divected to furnish fresh comprehensive representations. This being so, the
applicants in both the cases are directed to submit comprehensive individual
representations to the respondents within a pexiod of 15 days [rom today
and thercafter the respondents shall dispose them of within two months by
passing a.speaking and reasoned order after taking into consideration the
observations made in the judgment dated 11.12.2002 passed by the Tribunal
in O.A 65/2002.
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4. Whereas Slui $ Mani Macha Singh had also filed an A.O on the {ollowing -
prounds :- - '
(1) “fiitially the pay scale of the said group of post (i.c. Velerinary

(i)

(i)
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Staffs/or Para Velerinarians Posls) were placed at the pay range from
[5.950-1500/- to 1200-2040/-.. But now -ag per 5t pay comimission
report, the Central Government revised the pay scale of the said
Velerinary Stalfs/or para velerinarians post equally to the pay scale of
Rs.AOV0 - —  100-6000/:by  naming  the  posts such as
stockman/Compounder/Stock Asstt./ Animal Husbandry
Asstt./Dresser ete.. All the concerned Department under Cenlral
Service have implemented the said revision of pay, but in case of the
post of VEA of Assam Rifles, the Directorate General Assam Rifles
failed to implement such revision of pay by taking the chance of
nonmentioning the nomenclature of VEA in the column of Veterinary
Staffs of the Central Civil Service (revised pay) Rule, 1997, 1 Instead
of implementing the pay scale given in the “First Schedue of Part “B”
of the Civil Science (RP) Rules 1997 ie 4000-100-6000 by taking
analogy of the post of velerinary stalls as described in sec 30 of the
Indian Veterinary Council Act 1984, where it is clearly staled that
what ever name may be called, but the DGAR implemented the C.CS
(RP) Rules 1997 in schedule ” A" i.e Rs.3200-4900. :

1t will be not be out of the place to mention here that the post of
Velerinary Compounder attach to Central Forest Service was initially
fixed at the pay scale Jf Rs..800-1150/- less the pay scale of VA,
Assam Rilles. But with with new pay revision, the pay scale of the
said Vety Compounder of I'orest Service revised to Rs.4000-6000/-.

The petitioner be to submit that the compounder of BSF also enjoying
the pay scale of Rs.1400-2300 pre revised and after revised Rs.4500-
125-7000/- per month. It is also beg o submit that the nature of work
of compounder BSE is only lo maintain pharmatical works under
supervision of a Register Velerinary Doctors. Whereas the nature of
works of the petitioner’s post i.e VEA of Assam Rifles include all the
functions and operation of vety. And Animal Husbandry works such
as Treatment, minor velerinary works maintaining pharmatical

works, inspection of animal. health, checking of Meat supply to

Troops, accompany with troops in field works without supervision of
any Doclors/Register Veterinary Practitioner. It is.also beg to submit
that there is no Post of Doctors in Assam Rifles whereas BSF has
having Register Velerinary Doctors/ Practitioner. In other words the
Velerinary Field Asst. of AR are more workload and responsible than
the compounder of BSI.

,~5. Whercas Shri S Mani Macha Singh was initially appointed in the pay scale of
Rs.975-1540/ -, of which Lhe corresponding pay scale as per the recommendaliofis of
5t pay commission the pay scale is Rs.3200-4900 /<" Thus his pay has been correctly
revised by the DGAR. The pay scale of Shri Haripada Dinda was also correctly

!
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o revised inthe corresponding pay scale as per the 10L0mmcm|almn of 5™ pay

Conmmuission,

Whereas in other CPls, Veterinary stall who are drawing pay scale in the
revised seale of Ra4000-6000/- & Compounders of BSE, who are drawing pay the
pres, scale Rs.4500-700 0/- are combalants while, the VFAs of Assam Rifles are
Holding civilian post, hence lwo appointments are not comparable: No parity can

“be drawn for the purpose of emoluments between the holders of the same posts

from dilferent streams.

7. . Whereas the pay scale of Shri § Mani Macha Singh, who is holding a civilian
post in Assam Rifles can not be compared with veterinary staff of other CPFs or
Compounders of BSE who are holding combatants posts, he had been granled

hipher pay scale of RsA4000-6000/- as per the court directions, considering his

qualification only.

\/t’( Whereas Shi Haripada Dinda was also appointed in the pay scale of Rs.975-

1540/, inwhich shri § Mani Macha Singlh was initially appointed. Thus lerms and
conditions ol appointment of Shii S Mani Macha Singh and' Shri Dilip Vithalrao
MNag purkar are same. Since Shri 5 Mani Macha Singh has already been placed in the
hipher seale of Rs. fl()()() 6000/-, which is granted o him as per the couxl directions,
not on merit.

9. Whereas Shri Haripada Dinda was appointed in the pay scale of Rs. 950-20-
1150-£B-25-1500/- per month against the post advertised by DGAR carrying
essential cducational  qualifications certificate in velerinary science without
matriculation while Shei § Mani Macha Singh was initially appointed in the higher
pay scale of Rs.976-26-1150-1B-30-1540 per month against the post advertised by
DGAR having, essential qualifications of diploma, in veterinary science with
matriculation. Thus they were inilially appointed against the posls having
different pay scales & qualifications and their cases cannot be placed at par with
each other. Moreover, the pay scale of Shri Maripada Dinda cannot be compared
with the pay scale granted to velerinary staf[ of other CPF's or'Compounders of BSF,
because Shri Haripada Dinda is holding a civilian post whereas veterinary staff of
other CPl's and Compounders of BSI are holding combatants posts.

10, Now therelore, Shri Fatipada Dinda is not granted higher pay scale.

11, This issues with the approval of [Tome Secretary.

ggarwal )
rector (PT)

Copy Lo -

L. The Director General Assam Rifles, Shillong - 11
2. PAQ, Assam Rilles, Shillong - 11.

3. Shri Haripada Dinda, VEA (through LOAR).

4, LOAR, New Delhi.
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